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INTRODUCTION

I, the Chairperson of the Standing Committee on Defence (2023-24), having
been authorized by the Committee, present this Forty-seventh Report (17" Lok Sabha)
of Standing Committee on Defence on the subject ‘A critical review of functioning of Zila
Sainik Boards in the country’.

2. The subject ‘A critical review of functioning of Zila Sainik Boards in the
country’ was selected for the examination during the year 2022-23. A briefing by the
representatives of the Ministry of Defence on the subject was held on 20 December,
2022. The subject was carried forward for examination by the successor Committee
during 2023-24. The Committee took oral evidence of the representatives of the Ministry
of Defence on 18 December, 2023. The draft Report was considered and adopted by
the Committee at their Sitting held on 06 February, 2024. The Minutes of the Sittings of
the Committee are appended to the Report.

3. For facility of reference and convenience, Observations/Recommendations of
the Committee have been printed in bold letters in Part Il of the Report.

4, The Committee thank their predecessor Committee for having briefing and
obtaining information on the subject.

5. The Committee wish to express their thanks to the officers of the Ministry of
Defence for appearing before the Committee and furnishing the material and
information which the Committee desired in connection with examination of the subject.

6. The Committee also place on record their appreciation of the assistance
rendered to them by the Committee Secretariat.

New Delhi; JUAL ORAM
08 February, 2024 Chairperson
19 Magha, 1945 (Saka) Standing Committee on Defence
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PART -1

Chapter — |

Introductory

The Committee have learned that in view of the expanding population of ex-
servicemen (ESM) and widows, there were persistent demands from service
Headquarters and various associations for a separate Department to look after the
welfare, resettlement and rehabilitation of ESM, war widows and their dependents. In
1986, a decision was taken to create an independent resettlement division in

the Department of Defence.

In this sequel the Committee have found that a new Department of Ex-
Servicemen Welfare (DESW) was created in the Ministry of Defence on 22nd
September, 2004 in order to pay focused attention to the welfare and resettiement of
ESM. DESW is mandated to formulate and implement various policies and programmes
for the welfare and resettlement of Ex-Servicemen in the country. The Department

consists of two Divisions i.e. (i) Pension Division; and (ii) Resettlement Division.

The Pension Division of the Department of Ex-Servicemen Welfare deals with
pension policies for the Armed Forces personnel and redressal of grievances of Ex-
servicemen whereas the Resettlement Division looks after the remaining matters.
Further, DESW has three attached offices namely, Kendriya Sainik Board Secretariat
(KSB Sectt.), Directorate General of Resettlement, (DGR) and Central Organisation, Ex-
servicemen Contributory Health Scheme (CO, ECHS). KSB Sectt. is responsible for the
welfare of Ex-Servicemen and their dependents and also for the administration of

welfare funds.

The welfare of the Ex-Servicemen and their dependents, as the Committee have
learnt is the joint responsibility of the Centre and the States / UTs. A majority of the
problems have to be resolved only by the States / UTs. Like the Kendriya Sainik Board
at the Centre, the Rajya / Zila Sainik Boards are responsible for policy formulation and
implementation of resettlement and welfare schemes for Ex-Servicemen, widows and

their dependents residing in their respective States / UTs / Districts. To assist the



Central Government in this regard, there are 34 Rajya Sainik Boards and 412 Zila

Sainik Boards in the country. (Details in Appendix A).

The expenditure on establishment of RSBs & ZSBs is shared between the
Centre and the States/UTs on 75:25 basis for the special category States/UTs
(Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura,
Uttarakhand, Jammu & Kashmir, Ladakh and Himachal Pradesh) and 60:40 basis for

rest of the States.

Functioning of the department

1.2  During the briefing to the Committee, the representatives of the Ministry of
Defence (Department of Ex-servicemen Welfare) apprised the Committee on the

working of the department by stating as under:

“The Department of Ex-servicemen Welfare basically formulates
policies and programmes for the welfare of ex-servicemen and their
dependents. Its main function is pension, resettlement, re-employment and
health services of ex-servicemen, both for officers and PBOR and their
dependents. Under this Department are three attached offices — Directorate
General Resettlement which looks after resettlement and re-employment;

ECHS which looks after health services; and Kendriya Sainik Board it T
AT 913 3R Sor AfFF NS & Ty B w JThR Theg 3a@a &1 F
Bl d13 HRT EIHR T Teh TIFH d1aT g, S JelthaR 3h STATA 3R 33
f3USeH Fl ST §| 3T UUSH a3l H 45 T g, [oach 3reUeT AT 6T HAT
St gi €, arsw 9fiise 3ieiad RIRTA A16d § 36 IR Tt & Fe #,
I & A, AN, el FASHT F W, 3 AT GG Hewd, 3hH wfg,
SUHSeey & Hid, TATHU & Hidd 3 30 vard FiGaa & gid § 31} 3etemr
FoR APET, AFET FUad @ar ¥ Fead JpeRee F S AT A &, 97 ¥

administration of Armed Forces Flag Day, administration of PM Scholarship
Schemes, support through Rajya and Zila Sainik Boards, coordination of
activities or grievances.”



1.3  During oral evidence, the representatives of the Ministry of Defence (Department

of Ex-servicemen Welfare) gave a detailed view of the organization as under:

god ThIFoT gUd § 3R HaT Afeleh a1 T dortha FhiesT d@d §1 oidm T

39t HTe[H g€, it is an apex body of welfare schemes of ESM and their
families. President is hon. Raksha Mantri. Vice President is hon. Raksha

Rajya Mantri. 38 46 #aY g, [o# &g Teed & 1w Afared 3R aAftese
g g, T TAdS &, Chief of Defence Staff, all three Service Chiefs,
Defence Secretary and Secretaries of ESW and MHA. &g 3 &5 &
ToheT 3oTch HaX Ushe! Bl & | o dfeleh &1 o AR Ued U Reifeafafordier
3H1FS ISt FolaT S I ThiFeT I TSTATIET el &, St Siefaspiar 3R
STEccyeTel gl 3ol # T8¢ # Alewague FgsH H Hal Hwdl| ISH
AT TRIRRIT B3 & AAA Bha B8 & A THIRTATH & & | Sqh
faRed St 377 dffthed §, I R aIRT 3R SUaTFT &l YoId HAGUA g, 45
THAETE died &, Sit foh 3iTer 3Max 397 §, oY 3ehr &1 T § 3R Svawa
F o AfFw N 3R Far Af[s A 7 Scargdie off 23 €1 In addition,

support to Rajya Sainik Board and Zila Sainik Boards, policies at the national
level and grievances &5 &3¢ ad ¢

W & FH FaT Af IS 7 0 Acad ¢l 39H 34 T A 9158 ¢, &
TeT H UH IRTAST gl 412 o A S5 3iTar 3SR 303471 §1 I T
vsfAfATees 3R deo AR & A1 drede ST 37T ST A &
All the details are also available on our website. IeThIXT THIFST & | TTHAT &
foIT TCelioheleT & olhY BTadide 3% H3d FT TRT H1 HATST g1 STH SIRY
IRah &l T e §18 3R e A S » po AR acd g1 AW e A
39 e BUreHe & ATY dredHel I@H SUATH & Aaide], S-HIsd, 3o
forw el Wamra 3R o9 A 31961 58 7 wias tRATST A gid g,
3oThT AT & ITHAT IT 37l S Uisel&d &, 3l Tee IdaTHe & 1Y
fAoIaT dicd $¥a T H1F Hd &1 In addition, we have sainik rest houses all
over India. 33T WRIFH 3R Agcaqol hereid &l IIRTHST 3 SsTHd,
fEthe ge¢feenmiey 3R T Taided & a1y Aaa 3ihTEss &a &1 39




TATSS H gHeT [Tl IIg Tl T Soic depict fRAT &, ST g7 TRER T foaT 81 If
you see, there is hundred per cent utilization of budget. St 8t gARY
RFarrsic &, TR 3TP! Hie HIET &1 5T AT gl 815 Teof & 304 FUS TqT
A A, S g ey §1 376 ¥ 193 IS TUT gHT 3iToraE TT X e & 31k 105
FZ TAV & foed 37T T | 3RS Tl H gl e 370 IS FUT FHr o
f3aTs T g1 ST secfearemde &iee &, it 3RudeT 3R SAsuae! dr T Free &,
3HH 75 AT Aol ITIHE ¢l gl AT $TeeT Teed 3R 3 12 Tl TEelr
T g, TIfRal Y 60 TRHE Heol Tdatde St & 3R 40 qRee ggr T RedfFea
T Sdr g1 This money is utilized for their establishment cost of running the
RSB and ZSBs. S dfdieh IEGI3H Ugell IR Selcll &, 3HH 50 AT Hiee
ol ITTeTHT o SaRT &T AT & | STAT 7 31T dF AT # 349 Hfeieh cer3aa
gl

H 3MFS BRI FoleT 3 % & IR A Al T ST Aol 1T T Y
HATelA & T g 7 feHeaT a1 Afersic fRam ST &1 The main purpose is to pay

respect and honour to those veterans and soldiers who have laid their lives

and also. Teh TURST &8 HR & AR 3N 3+ BRI & ora 7 Reg fohar
ST §1 Also, we gave respect to those who have served the nation with
devotion and dedication. a¥ 1993 & Ig ths TATT 31T AT| SHA FAS3er
AR ST FhiA 8, Toles H MY &l Tgsd H fSelc # FHay H&a, the
Management Committee is headed by the hon. Raksha Mantri and the
Executive Committee is headed by Secretary, ESW. Sl %5 &I 3-T-3

UiFefade & @ §1 ST St QY 311 GfE &, 98 Taade & 3mar § 3R
3Hh 3lMdT St HRA & ARIR §, HRURE AN Noags ot 56 &3 & Qe
A B A 13 S BRfST Folar 3 B Hr SRfAgere whew 8, o o=l
30T, f38ees TT5es 3fe, I A THIFT & €5 ©1 See 39 Toss & eeia
AT § | 3eTeh! fohctat 31Te & STl §, 9% f3¢ol Folles & 1S # fordl §1 o degdy
H 48 &R U & ATl f&AT ST §1 3R T 3eTehT IR I G HT AT 3eTeh
Ig e A 81 q@l T Seey aie & IR # feram g3m g1 foReehy, #grelr
# & Weadfore ded §, IR AAINRT gikced &, STel ark fasiel & < a1 ot
3T ST §, I 981 Uod 3R WA &1 39 kg o afdest Thieg & fov 3
BRI FeldT 3 $F & dgd 3eIhl Te & Sar g1 387 & iy yisH AfFaex
THIGRRAT H8 H oshi HI 30 §oIR 9 Ui a¥ 37X orsforat =T 36 gk 30
gfa a¥ few o &1 sas fherm 5,500 ded §, f9ds 2,750 o5 3R 2,750
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TSRAT &1 TS 5 T H gHoY 35S B FoldT $ B & ded dehdesd 932
FUT TIY 3 W 70 goTR ATt & few &1 3mar afaw|

I ool 5 9Tel &l AT 3w g1 fhdsl gAR IrF fIardst 3T § 3 fohder
gHel fBralsr 3w fhe €, 3R ¢@r av af ddlleel 90 W MardsT &
BEaiaTa fohar § a1 399 3T TSHT & U o AT g, STl W concerned
department has to sort this out. 39X 39 38 ¢@ dl 3HH 80 GAc MardsT
TereT & T 8l 8§ 3R I & T U2 9ice 3T § 3R 3ifdersa A
3T 8, A MATAsT A g1 511 38 81 gl & A THT A Foe Rofled ohar T I@T
g1 Heol & 37emar g e A ol o dahd deiifthed QU o W €, B¢ 50
TA1S3 H SRATIT 31T g1 Y T 3o7ah! AR ARY AT deT Hl, depending on their
gallantry or distinguished service, 3sTel Fldedl Soilfthed &l &l Targ AAAT
Ticq & § | Rorder diferely §1 efachy faea getr & St dedeq 3R fast &, 37t
8 & TCT T A Il fthed &l &1 T Sl IThI ThH ¢, TAT-THAT T
3Ach SUX I gidT & 3R 3APT SAed [hdT ST § | TUSer 6 TTeT H 379K & ¢
oY $oT TR ThIEH H TSI g3 &1 39 A1l 11 3100l 2023 & e g Afeven SIS
ST dod g5 M, 3/ AT BT 7N SN o IR FRar A1) Ahrieter ¢faar e,
R Boie ared 3R Afswd e & i Jerad) $r 718 § 1 o I a7k 7

dedicated website of Armed Forces Flag Day Fund was launched by Hon’ble

Raksha Mantri. ATl ShedsT, ST I8 UHUH &I, dT B deied, ST Joic T
ST G311 T, 3HH g gaehr 3ol # Faavor off ferm am| 26 et # I§ T #LA
oo JANRIT $Hhadel | SHE 3Tellar ANRrel AFSAT Fadet 3T faex, Bagsh
ag 24 $e1¢ 7, 365 ST ol §| 3T ITAT| AGY AT 3 14 STl &l T FHARIT
IAT §| 8T 3% IFetHe @?{Wiﬂmﬂ’fﬁﬁ?gm%|

oo are g0 AR e # Ig FgA-ciAadel WA g3 AT with the
state government and whole of a government approach. 38 drel & Ig 14
STeTaRT ST X SR H HATIT ST | $Hh JelTal TIRT ST N ST ST H g3
T, 3HH Y gHT 39T ATAAR fohaT a1 3R HARe 3R Noag $5ET & ol
Y SeTdTSC I 3T ATY F3Haer fham o7l Fear e a1 i do 11 30,
2023 # g5 3R $Hh S AN THIAS §, T H AFEC Tellgs H HAR HEM| 3HH
Wﬂﬁmﬂmmﬁmﬂmmﬁmmmﬁg@
&1 WTE3R PidAFeld §H g T IdFaX FglA & T dih H FATd &1 37 aR
29 aﬁatafrgm ATl The Hon’ble RM has felicitated those who donated. @
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37eITaT ARTHST & 7 SRR 3R 41 Ssvassey i dandliar Feecq # sl =i
g1 3137 uae oo S 11 318l # g3 o, 3AA AR dige f3Thd gU &, I Thiel
W @R ¢ | &1 T ar 3+ BT 3 2 3 14 a8 & 7 &, 3T

Tohot 319 TohaT 31T &1 This is as a whole a Government’s approach. All over

India, the defence establishment and the State machinery will come together
to commemorate this event.

Further, regarding enhancing the pride among the ESM community
through felicitation of Veer Naris and ESM, 26 SeTail 31X 15 39Fd & it AR

BT Bl &, 378 SoTohl TUNS SAATSE [T SITAT &1 3T 96 H T Yise T
f3hiT TeTq &I ATTH ITeleT-37e19T | T€ Heal e Soch H oY f3rnd gam |
HSﬂFEERTa?GTU?Ts’%WH§34T%3-ﬁTThe Hon. RM had written a letter to all

the Chief Ministers and the Lieutenant-Governors also, stating that
depending on the capacity, it can be enhanced from State to State.

Ig ST T1SS &, g 3Fs BIAd Foldl 3 HUS & S afftheldlisr § 3k S
3AT3C gAY F3ey R &, 319K 31T oot & arel 7 &9, afafherdist & Fsx
66 §IR ¥ T iTeTdEe 2 o 80 ST & I1AT &1 This is basically due to the
extensive outreach programmes and social media campaigns in collaboration
with the State Governments. Ig 5T} §¢ 31T §, 39T & d&d If you see that, the
amount, which we have disbursed to the beneficiaries, has also increased

from Rs.214 crore to Rs.643 crore. ITATHUH ThIH & dgd U 15000-
15500 STATRIRIST T TASUH & 37T dfafhe fear arar & Sud awdlea
5000-5500 &Y ITT U SfATheRIeT gl g1




Chapter — I

Functions and demarcation of responsibilities between Kendriya Sainik Board,
Rajya Sainik Boards and Zila Sainik Boards

Functions of Kendriya Sainik Board

2.1 The Ministry in reply to a question about functions of Kendriya Sainik Board

informed the Committee as under:

1. ‘Coordinate the following: -

(a)Annual KSB Meeting.

(b)Dir/Secy RSB meeting.

(c) Annual Management Committee Meeting for AFFDF.
(d)Periodic meetings of Executive Committee of AFFDF.
(e)CSR Conclave.

2. Overseeing implementation of the decisions taken by concerned
agencies.
3. Dissemination of policy directives, as approved by the MoD,

RSBs towards ESM welfare.

4. Monitor and guide the Deptts of Sainik Welfare in the States/ UTs in
their functioning iaw (in accordance with) KSB/ MoD guidelines.

5. Provide budgetary support for establishment and maintenance
costs of Deptts of Sainik Welfare and Zila Sainik Welfare Offices to
States/UTs.

6. Attend as a Panelist, the selection interviews for RSB Directors/
ZSWOs, convened by the State Selection Committee under the State Chief
Secretary.

7. Inspect the Department of Sainik Welfare of States/ UTs annually

and forward report on functioning to State Govt and MoD.

8. Attend Rajya Sainik Board and Amalgamated Fund Meeting in
States as special invitee.

9. Administer Armed Forces Flag Day Fund (AFFDF).



10. Administer redressal/ queries related to welfare of ESM/ and
families of deceased soldiers.

11. Execute the Scheme for allotment of Medical, Dental and
Engineering seats under MoD quota.

12. Organise and conduct Armed Forces ‘Flag Day Collections’ from
Central Govt Deptts located in the National Capital.

13. Provide posters and publicity material for conduct of the AFFD in
States/UTs and Indian Missions abroad.

14. Execute the centrally sponsored schemes like RMEWF (Raksha
Mantri Ex-Servicemen Welfare Fund).

15. Issue I-Card for availing Rail Travel Concession to war widows and

Gallntry Award winners (Chakra Series).

16. Process Penury grants through AFFDF.
17. Operate the PM Scholarship Scheme.
18. Provide financial assistance to paraplegic homes, viz PRCs

Kirkee& Mohali,36 War Memorial Hostels, Cheshire homes and various
institutes and make visits to monitor/ensure appropriate disposal of the same.

19. Issue advisories towards investments of the Amalgamated Fund by

the RSBs of the States/ UTs.

(a) Inspect ZSBs at random to check their functioning and

effectiveness.

(b) Manage the functioning of Central Sainik Rest House, Naraina,

Delhi.

(c) Automation and allied training on ESM welfare. Upgrading/

maintenance of KSB Web portal in accordance with extant rules’.

Functions of Rajya Sainik Boards

2.2

The Ministry, in reply to a question about functions of Rajya Sainik Board,

informed the Committee as under:

1. ‘Control and co-ordination work of ZSWOs in the State and ensure their

effective functioning.

2. Liaison with the following: -



(a)Various ministries in the State, state undertakings, Enterprises and
Banks, primarily to seek vacancies for ESM and widows as per reservation
policy and recruitment rules of the State.

(b)Monitor such vacancies and ensure ESM or widows utilize the same.

(c) Formulate a policy on reservation for ESM in the State in conformity with
that in vogue at the Centre, to ensure that ESM get their due place in
the100-point roster prepared by States/UTs in accordance with their
reservation policy.

(d)Represent as a member in the Subordinate Selection Board of the State
to ensure the above.

3. Promoting measures towards welfare and resettlement of ESM and
families of serving/deceased personnel of the Armed Forces.

4. Disseminating information to the general public regarding Armed Forces
in the country and for adopting innovative measures to enhance interest in
Armed Forces among general public.

5. Administering the ZSBs in the State in accordance with the rules and
instructions prescribed by the Central and State Govts. In coordination with
the administration of the State, ensure that vacancies of ZSWO and their
staff are timely filled on occurrence.

6. Carry out any duty assigned given by Secretary, KSB via his Secretariat.

7. Forward establishment expenditure of RSB and ZSBs for claiming central
share, in good time (60% or 75% - as applicable).

8. Maintain up-to-date statistics of ESM, disabled ESM, widows, dependents
and families of serving defence personnel under the heads - pensioners and
non-pensioners, both for ESM and widows.

9. Ensure timely submission of reports and returns to KSB.

10. Organise annual ‘RSB and ‘Amalgamated Special Fund Meetings’ under
the Chairmanship of Governor/ Lt Gov/ Chief Minister. Review is to be made
of welfare and rehabilitation measures, fresh policies formulated and
implemented, during the meeting.

11. Venture/ monitor employment opportunities for ESM/ widows in Pvt.
Sector.

12. Assist ESM/ widows in planning and funding of self-employment
ventures.

13. Organise AFFDF committee meetings for fixing targets for various state
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and voluntary agencies to enhance collection drive throughout the year.
Maintain the Amalgamated Special Fund and remote/ institute Welfare
Schemes in the State from these funds complying with decisions of the
Management Committee of these funds.

14. Undertake additional welfare measures for ESM and widows. Give wide
publicity to welfare measures being undertaken by the Deptt through the
media.

15. Organise ESM rallies and pension adalats to propagate various
concessions being extended and settle on the spot functional and other
problems projected by Ex-Servicemen and their dependents.

16. Report to DGR / Secy KSB on the ESM training being conducted in
respective states and make suggestions with regard to changes in courses
commensurate with changing trends.

17. Conduct Annual Inspection of the ZSBs and submit report to the DCs,
Chief Secretary and Secy, KSB.

18. Ensure that only ESM are employed in the RSBs/ZSBs to qualify for the
Central share towards pay and allowances. Employment of civilian
employees must be undertaken with the prior approval of the KSB/MoD.

19. Establish e-mail connectivity with ZSBs/RSBs and KSB.

20. Conduct Zonal Meetings as nominated by KSB.’

Functions of Zila Sainik Board

2.3  The Ministry, in a written note, informed about the functions of ZSB which is as

follows:

1. ‘Disseminate information to the general public regarding the Armed
Forces in the country and constant endeavour to promote and maintain a
feeling of good will between civilian population, service personnel and
ESM.

2. Monitor welfare of families of servicemen and ESM in addition to
assisting them in representing their cases with the local administration or
the Defence authorities. Welfare organisers employed in each ZSWO/RSB
play a crucial role in establishing contact with the clientele in their homes,
listing their problems, needs and aspirations, providing inputs on these to
the ZSWO/RSB, resolving these, and spreading awareness of resettlement
and welfare measures in place which they can avail-off.

3. Give information to the general public regarding conditions of service in
the Armed Forces so as to assist intending candidates in approaching the
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appropriate recruiting authorities for purposes of enlistment.

4. Keeping an account of the adequacy of the number of pensions paying
offices/ branch post offices paying pension.

5. Scrutinize applications for relief from various military and civil charitable
funds and make suitable recommendations.

6. Grant financial relief to ESM and their dependents from funds at their
disposal. Recommend cases of ESM and their families for financial
assistance from KSB.

7. Additionally, the welfare responsibilities of ZSWOs encompass all
traditional activities which are already underway in by these offices in
following sectors:-

(a) Settlement of financial problems like pension and other retirement/
release benefits/ dues to the ESM; grants and assistance in kind to ESM
beneficiaries and including dependents from the Central/ State Governments
or other Organisations like Indian Red Cross Society etc.

(b) Maintain a close liaison with the pension disbursing authorities/
agencies in the district to ensure correct and timely payment of pension/
other reliefs to ESM pensioners/ dependents.

(c) Provide assistance for settlement of land and other disputes.

(d) Assist families of serving personnel in regards to their
safety/security, during absence away on duty of the serving personnel.

(e) Promote and maintain, under the guidance of the State Rajya
Sainik Boards, welfare measures in the District such as Rest House for ESM,
old age pensioner homes, Jawan Bhawans/ shops, vocational and other
training facilities, hostel for children of serving defence personnel and ESM
etc.

(f) Mobilise assistance for medical treatment in Military/Civil hospitals.
(9) Maintain liaison with other welfare organisations such as the Indian
Red Cross Society, NGOs and voluntary agencies to enhance additional
sources of welfare and concessions for Ex-Servicemen and their
families/dependents in the Districts.

(h) Maintain an up-to-date register of war widows and, dependents of
those disabled in action with a view to ensure their welfare and security.

() To represent KSB, Ministry of Defence (Govt of India) in Court
Cases undertheir jurisdiction.
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(k) Provide ESM and family pensioners, information about ECHS.
()] Ensure that ZSBs are duly inspected by the Director, RSB annually.

8. The responsibilities of the ZSWOs towards resettlement of ESM are as
follows: -

(a) To maintain close and effective liaison with the following :-
(i) Local Central/State/private industrial organisations.

(i) Local employment exchange particularly in States where it has
cosponsoring powers for re-employment of ESM.

(iii)  Local revenue authorities towards schemes for settlement on land
disputes of ESM.

(iv)  District Industries/Block Development Offices and assist those ESM
desirous of setting up small scale industries.

(b) Assist ESM in forming and setting up co-operatives for their self-
employment.

(c) Provide all resettlement assistance to war widows, dependents and war
disabled as well as to those who died/disabled while in service due to
reasons attributable to service.

(d) Assist ESM in preparing of project reports for self-employment ventures
and in obtaining loans under DGR resettlement schemes.

9. The ZSWOs also play a critical role in following areas of common interest:

(a) Organise Armed Forces Flag Day with President ZSB and facilitate Flag
Day collections and implement authorised fund raising measures in their
district.

(b) Organise rallies/re-union, ESM welfare meetings with President ZSB to
resolve their problems, at least once each month on a fixed day.

(c)Explore avenues for providing educational and vocational training facilities
for Ex-Servicemen and their dependents to enable them to seek employment
or set up self-employment venture.

(d) Assist the three Services whenever called upon in disseminating
information on Armed Forces within the district. Provide publicity towards
recruitment notices and assistance rendered by the Armed Forces in national
calamities. Publicise notification of gallantry awards/ other decorations,
introduction of welfare schemes of service personnel and their families.’
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KSB/RSB/ZSBs coordination with Directorate General of Resettlement (DGR)

24 The Committee desired to know whether there is any mutual dependence/
coordination between the Directorate General of Resettlement (DGR) and
KSB/RSB/ZSBs. Throwing light on this issue, the Ministry submitted:

‘(@) KSB Sectt is an independent attached office of MoD/DESW, acts as the
nodal agency for coordination with RSBs/ZSBs and also runs various Central
welfare schemes for ESM/Widows/War widows and their dependents through
this network of RSB/ZSB.

(b) DGR is an independent attached office of the MoD/DESW and an inter-
services organization. The main role of DGR is for resettlement/ rehabilitation
of ESM and to monitor filling up of posts reserved for ESM.

(a)The KSB/RSB/ZSB and DGR coordinate with each other for various issues
such as Census of ESM, grant of ESM status to personnel, reservation for
ESM in Govt posts, etc.’
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Chapter —lll

Zila Sainik Board

The Committee have been given to understand that Zila Sainik Board is the
smallest unit of the Organisation and has the direct interface with the Ex-Servicemen
and their families and keeping in view this fact the role of ZSB assumes special

significance. The broader details of ZSB are contained in the following paragraphs.

Composition of a Zila Sainik Board

3.2  The Ministry informed about the composition of Zila Sainik Board as under:

« ‘President : District Collector

« Vice President : Senior Ex-service Officer

« Ex-officio members : Heads of State Govt Departments / Recruiting
Officer

« Non official : Two Ex-Servicemen

« Members : Four Prominent Citizens

« Secretary : Zila Sainik Welfare Officer

The ZSB’s permanent manpower consists of Zilla Sainik Welfare Officer
along with 7-8 support staff, including Clerk, Peon, Driver etc., to assist in the

day to day office work.’

3.3 In this regard, the Committee desired to know whether the Staff provided to ZSB
is sufficient for meeting their functional requirements. The Ministry, in its reply, stated as
under:

‘(@) It is considered that the staffing norms authorized for ZSBs is sufficient.
These staffing norms for ZSBs have been authorized as per report of High
Level Committee 1984 (HLC 1984). Details are placed at Encl 3.

(b) As can be seen, the number of staff which can be employed is a factor of
the ESM population under a ZSB. Also additional ZSBs can be set up by
State Govt if the population of ESM/ families of serving and deceased service
personnel is 7500 or more. In case the strength is less than 7500 and need is
felt to set up a ZSB due to demographic or other reasons, then the same can
be done with prior approval of Central Govtt MoD through KSB Sect.
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(c) However, the State/UT Govts have their own recruitment rules and staff in
ZSBs are employed as per the sanction accorded by respective State/ UT
Govt. Also some ZSBs are employing personnel on contractual basis. (d) The
details of vacant posts in each RSB/ ZSB is placed at Encl 4.

The Ministry further informed that in a ZSB, non-officio members are
nominated/ appointed and the tenure is specified by the concerned Distt
Collector or State/UT Govt.

3.4 When enquired about the rationale behind the appointment of civilian employees

in ZSB, the Ministry, in its written reply, stated as under:

‘ZSB is a mixed composition of civil administration and ESM. This
enables resolution of issues of ESM in a better way, especially related to
Revenue/ Home deptt’

3.5 During deliberations, the point was raised about nomination of civilian employees

in the board. A representative apprised the Committee as under:

“Sir, mostly, officers level of the Zila Sainik Board and Rajva Sainik

Board are drawn from the retired armed forces...dTs I RepeAe st dHr
ST &, JifeheT S 5918 9 7187 3T §1 .....The Rajya Board is headed basically

by Chief Minister or the Lieutenant Governor and there are Members and
some directors of sainik welfare and some other related
people....... Composition of Zila Sainik Board is that, the President is the
District Collector, the Vice President is the Senior ex-Service officer and
Head of the State Department, two ex-Service men, four prominent citizens,
Zila Sainik Welfare Officer. We will send that in writing but exactly, every
State has a Department for it.”

3.5A. Subsequently, the Ministry sent the written note on the criteria for selecting

prominent citizen and ESM as under:

‘The non —official members, may include ESM Officers/JCO/OR who
know and take active and keen interest in the matter of welfare and
resettlement of ESM and their dependents. Prominent citizens, local
industrialists, Social Workers and Members of State Legislature may be
recommended for nomination. These civilian members are nominated by the
Chairman of the concerned Zila Sainik Board. There are no separate criteria
for selection of non-official members. However, individuals showing interest
in welfare of ESM welfare in their Districts are given preference. These
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guidelines were promulgated to States/UTs vide KSB letter No.
191)/Constitution/Pol/KSB/A dated 09 May 1994’

Structure of Zila Sainik Boards

3.6  The Committee desired to know about the monitoring mechanism available with
the Ministry for resolving the grievances of Ex-Servicemen, widows and their

dependents. The Ministry in its reply stated as under:

‘Grievances are received at DESW/Kendriya Sainik Board (KSB)/ Rajya
Sainik Boards (RSBs/ Zila Sainik Boards (ZSBS) through various means
including online. Grievances redressal is an iterative and ongoing process.’

3.7  When enquired whether the above bodies are inter dependent in their functioning
for resolution of the grievances of the ex-servicemen, the Ministry replied:

‘(@) At apex level, KSB is issuing policy guidelines and is also administering
the various welfare schemes funded from Armed Forces Flag Day Fund
(AFFDF). The RSB are overseeing the State govt schemes and ZSBs have
the day-to-day interface with ESM. All the applications for various welfare
schemes and any other administrative requirement of ESM is routed through
the ZSBs to concerned State/ Central Govt authority.

(b) Grievances are received at KSB/RSBs/ZSBs through various means
including online. The resolution/redressal of grievances is done at
KSB/RSBIZSB or forwarded to Govt appropriate department.’

3.8 The Committee desired to know about the lack of uniformity between the States
in following guidelines. The Ministry in its written note replied as under:

‘The RSBs and ZSBs function under the administrative jurisdiction of
respective State/UT Govts and Central Govt. shares only running and
maintenance cost of RSBs/ZSBs viz of 75% for special states and 60% for
other remaining states. Hence, vacant posts of official/staff in RSBs/ZSBs
are filled up as per the staffing norms of concerned State Govt. The MoD
guidelines for appointment of Director, RSB and Secy ZSB in RSB/ZSBs
were promulgated to all States/ UTs vide letter NO. 22(5)/2013-D(Res-Il)
dated 26 Dec 2013, which are recommendatory only.

(b)  Some references have been received from State Govts to review
the MoD guidelines for appointment of Director, RSB and Secy ZSB in
RSB/ZSBs. After examination of the references of State Govts. , Ministry
is considering to review the MoD guidelines. In addition, Ministry has also
requested State Govt. time to time to follow the Ministry’s Guidelines.
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(®)) No, a binding law should not be enacted as RSBs/ZSBs functions
under the administrative jurisdiction of State Govt. and Article 309 of the
Constitution of India states that “Recruitment and conditions of service of
persons serving the Union or a State Subject to the provisions of this
Constitution, Acts of the appropriate Legislature may regulate the
recruitment, and conditions of service of persons appointed, to public
services and posts in connection with the affairs of the Union or of any
State.”

Vacancies in ZSBs

3.9 The Ministry has given the following information to the Committee regarding the
Staffing Norms of RSBs and ZSBs:

‘The Staffing Norms of RSBs and ZSBs are governed by the following: -

(@) HLC Report 1984 (only for ZSBs)
(b) Sub-Committee report 1993 for RSBs.

Staffing Norms for Rajya Sainik Boards

1. On 17 Nov 93 the MoD constituted a sub-committee to look into the issue
of standardization of Sainik Welfare Departments in States/UTs. The sub-
committee recommended a basic establishment for the Department of Sainik
Welfare in each State/ UT. The States/UTs of Arunachal Pradesh, Goa,
Tripura, Chandigarh, Delhi, Puducherry and A&N Islands have their
Department of Sainik Welfare functioning as Zila Sainik Welfare Offices also.
The basic establishment recommended for such Deptts of Sainik Welfare is

as follows:-

(a)Director - 1

(b)Superintendent - 1

(c)Welfare Organiser - As applicable (One per 10,000 population of

ESM and families of serving/deceased service personnel applicable to
departments which have dual function as Zila Sainik Welfare offices and
Deptt of Sainik Welfare)

(d)Accountant -
(e)Clerk-cum-Typists
(f) PA -
(g)Daftry -
(h)Peon -
(i) Chowkidar -
(j) Sweeper -
(k) Driver -

N G G | WS G SV N
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2. The Sub-Committee also recommend the following:-

Appointments Authorisation

Officers(Class-l)

Jt Director 1 for every 5 Dy Directors authorized.

Dy Director 1 per 5 Zila Sainik Offices up to 25 Zila Sainik Offices
that the DSW is to administer. Beyond 25 Zila Sainik
Welfare Offices,1 Dy Director per 10 ZSWOs.

Non-Gazetted Posts

Auditor 1 per department applicable to Deptts having more than
5 Zila Sainik Welfare Office to administer.

Accountant 1 per department additional accountant for Deptts
having more than 20 Zila SainikWelfare Offices to
administer.

PA 1for Director(Brig/Col equivalent)1 for Jt Director (Col
equivalent)

Steno 1 for 2 Dy Directors (Lt Col equivalent)

Clerks 1 additional Clerk for every Zila Sainik Board added to

the basic establishment.

Peons 1for Director
1for Jt Director
1 for every 15 Ministerial staff

Driver 1 for every additional vehicle

Note—Service terms of Supdt/UDC/LDC/PA/Steno will be as per State norms.

3. Miscellaneous Staff(Chowkidar/Sweeper).These posts are to be
created at a rate of one category each as per standard establishment
prescribed for RSBs.

4. Additional Staff (Over and above the norms). For any additional staff
for RSB, if deemed appropriate by the State Govt/UT, the Central
Government’s explicit approval is mandatory. In such cases the State Govt/
UT Admin need not be rigid in applying local norms/ RRs, given the fact that
these requirements arise from verbal complaints/requests of ESM, widows or
ESM Associations.
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Staffing Norms for Zila Sainik Boards

5. The functioning of Zila Sainik Boards (ZSBs) and staffing has been
streamlined by the High Level Committee -1984. New Zila Sainik Boards can
be set up by the concerned Government themselves if the population of ESM
and families of serving/deceased service personnel is 7500 and above in the
District. In other cases, prior approval of the Central Government will be
required for setting up of new Zila Sainik Boards. The standard establishment

of a Zila Sainik Board is given below:-

Ser Appointments Authorisation

(a) Secretary 1

(b) Asstt. Secretary 1(For Zila Sainik Boards where the population
of ex-servicemen and families is more than
20,000.

(c) Supdt/Head Clerk 1

(d) Welfare Organiser | 1(one for every additional 10,000 ESM and
families of serving/deceased personnel).

e) Clerk UDC/LDC 1

f) Clerk Typist

Clerk Accounts

Peon

—_— [ [

— I~ |~ |~
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Chowkidar
) Driver 1(Where as independent transport is
authorized)
(h Sweeper 1 (Instead of Class IV as recommended by

the Sub-Committee)

6. ZSBs with ESMPopulationBelow7,500

Ser Appointments Authorisation
(a) Secretary 1
(b) Supdt/ Head Clerk 1
(c) Welfare Organiser 1
(d) Clerk UDC/ LDC 1
(e) Clerk Typist 1
() Driver 1(Where independent
transport is provided)
(9) Sweeper 1

7. Additional staff required shall be to be provided at the instance of the
state/UT conforming to Recruitment Rules. However, for new categories of
posts (other than those specified above) prior approval of the Centre through
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KSB is mandatory.

8. Prior sanction of the Centre is also required for posts of Assistant
Secretary in ZSBs with ESM population less than 20,000.

Other Essential Norms

(a) The recommendations of the HLC of 1984 and MoD Guidelines of
2013, both highlight appointment of only ESM in Sainik Boards.
Notwithstanding, some states continue to engage state Govt officials and
non-ESMs, laterally. The pattern does not lend itself to maximum efficiency
due of lack of understanding and fathoming of the many complexities of the
Armed Forces-ESM policies and procedures. The reimbursement of
expenditure on pay & allowances of staff (75/60 %) of actual expenditure
by the state, also called the “Central Share” should be limited to ESM staff
only.

(b)The Sub-Committee Report on standardization of DSWs of 1993 has
recommended that only ex-Defence Officers of suitable rank be considered
for filling-up these posts. Further, the HLC has also recommended that the
Director of RSB should be Class-I Gazetted officers with status of and
enjoying administrative/financial powers, similar to that of Heads of Deptts
in the states/UTs. He should also be provided with a suitable ex-officio
status of an Addl Secy/Jt Secy/Dy Secy, commensurate with the
dimensions/ responsibilities of the Deptt. Annual Appraisal Report on the
Director’'s performance will be made by the Secy in-charge of the State
Deptt of Sainik Welfare. In rendering these reports, the Deptt of Sainik
Welfare must take due cognizance of the inspection/tour reports of the
Secy, KSB.

(c) Appointment of officers, including the Director of RSB should be made
from the panel of names prepared by KSB, which in turn is a compilation of
all eligible candidates whose names/ details are received from Services’
placement agencies, RSBs/ States and DGR, duly vetted by DGR, ECHS
and KSB Sectt. The Secy ESW and Secy KSB or the representatives
should be co-opted as Selection Committee members as the Centre’s
representatives during the selection process. It is incumbent upon the
State/UT to issue ‘terms and conditions’ of service alongwith the
appointment letter to avoid court cases especially in context with the pay
fixation. The pay and allowances, TA/DA and other monetary benefits to
the Directors and staff of the RSBs/ ZSWOs should be regulated by the
extant rules of the States/UTs.”
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3.10 During deliberations, when the Committee desired to know whether any
vacancies exist in the ZSBs. In this regard, the representatives of the Ministry apprised

the Committee as under:

‘HeIGd, 38H el sholeet 9HIST 8T &1 FAQIGY, 3TH 3Fs BRI & Th
3T T &, ST Ashedr AT Toterr Afcien e shgelldl &1 $T S sHarary
o 1 €, To FfdwAT o g €, 5 Sere Fo Rfdewe o g §1 3 99 T
WHR & I FH A 81 F$ STE dhadlisl T FHEAT AT 37 W@ &,
FIfR T GIHR T 37907 RerdereT arferd) gidt &1 9 398 &3 IR fhe =g
dod 1 S8 Tl gfégper Hheall & vy FIGEH Teeliche =81 37Td &, o 9a
el Ted &1 3 39 fT UfeesTd arel W Ed &1 S SI9Tg Ig IAEAT ¢

AgleT, ST for Qehedl TIed oF 9T & T 31MeT Hr I F 530 et Hr
aree 3eURTEes §, foed QU AR 7 135 M T g1 AR, ot ot Repeaie
?, 98 T TR I Gl §| #Afdar 7 ot 75 Feer 3. vA. wge F @l a=at

% AT QT AT & this vacancy should be filled expeditiously. 378 &% I &
AT B TG Ak T huHer M H Ig Hear SEhd fham a1dm §1 §H7 oEIdR
3 RS off = §, JfeheT I8 & T5T Fr ARy § T 57 uerh & 1T
Sial

Frequency of meetings of ZSBs

3.11  ZSBs meet and deliberate to resolve the grievances of ESM and their family
members, therefore, the Committee were desirous of the knowing the prescribed norms
in regard to the numbers of meetings of ZSBs to be held in a year and how many
meetings were actually held in various ZSBs during each of the last five years. In its

reply, the Ministry stated as under:

‘Norms are laid down for KSB and RSB Meetings which are to be held
annually. There are a total of 409 ZSBs across the country. Certain States
have informed that the meetings are held annually. Each ZSB has been
requested to forward the details of the meetings held in last five years.’
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3.12 The Committee also wanted to know whether the District Magistrates actually
attend and head/chair the meetings or any other Senior Officer does it on their behalf
under the delegated authority. The Committee also desire to know the exact figures in
regard to the meetings not actually attended by the DMs in the last five years. The

Ministry in its written note submitted as under:

‘The ZSB meetings are attended by the DM or ADM. There are a total of 409
ZSBs across the country and each ZSBs has been requested to forward the
details of the meetings held in last five years.’

3.12(A) Further, the Ministry at a later stage replied to the question about
prescribed norms regarding number of meetings as under:

‘(i) There is no specific period prescribed for conducting of ZSB meetings,
however States/UTs conduct the meetings at least once a year on as and
when required basis. These meeting have been conducted regularly once in
a year and meetings are held under the chairmanship of DC/SP of the state
and Secy. in charge of the department to examine the issues and project to
the Govt. The date on meetings held is awaited from the states and would
be submitted once received.

(ii) As per inputs received from RSBs, the meetings of ZSBs are attended by
the concerned District Collector/District Magistrate and other nominated
members. Exact details of the meetings are awaited from the States/UTs
and would be submitted once received.’

However, till the time of presentation of the report the information
regarding the frequency of meetings and attendance of DM in the meetings
was still awaited.

Responsibilities of Zila Sainik Welfare Offices/ Zila Sainik Board

3.13 The Committee have learnt that ZSB Monitors the welfare of families of
servicemen and Ex-Servicemen and assist them in representing their cases with local
administration or Defence authorities. Welfare organizers employed in each ZSWO /
RSB play a crucial role in establishing contact with the clientele in their homes, listing
their problems, needs and aspirations, providing in-puts on these to ZSWO/ RSB,
resolving these, and spreading awareness of the resettlement and welfare measures
in place which they can avail-of. ZSB also Scrutinize applications for relief from various

military and civil charitable funds and making suitable recommendations and provide
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all resettlement assistance to war widows, dependents and war disabled as well as to

those who died / disabled while in service due to attributable reasons.

3.14  On the availability of ZSB in each and every district of the country and how the
issues of ESM residing in such districts are addressed, where this organization does not

exist. The Ministry replied as under:

‘(@) A ZSB can be established by State/UT Govt. if the population of
ESM/widows/serving personnel in a district is 7500 or more. In case the
population is less than 7500 and need is felt to set up a ZSB due to
demographic or other reasons, then the same can be done with prior
approval of Central Govt/ MoD through KSB Sectt.

(b) Accordingly, there are certain ZSBs which provide services to more than
one district also. Currently 412 ZSBs are there across the country which
cover all the districts of the country. Thus, there are no districts which are
without cover of a ZSB.

(c) In case a particular district does not have a ZSB office, the ESM are
provided services by the ZSB of nearby district which covering their district
also.

(d) The details of number of ZSBs in each State/UT and the districts covered
are placed at Encl 6.’

3.15 The Committee desired to know why ESM are not enrolled at the time of their
release from Service so as to avoid cumbersome process of registering at ZSBs. The

Ministry in its reply stated:

‘The records offices are presently not connected online with all the
ZSBs/RSBs. Further, the ESM changes his place of residence even at the
last stage prior to release from the service. Therefore, the physical visit of
ESM to his ZSB for registration, which is not very far away in majority of
cases is followed, being the most appropriate method in given conditions.
However, with SPARSH implementation and improvement in digital outreach
across the country, this procedure may be relooked in future.’

Criteria for opening of Zila Sainik Board

3.16 The Ministry through a written note apprised that as per existing provision of
High-Level Committee report, 1984, Zila Sainik Boards can be set up by concerned

State Governments, if the population of ex-servicemen and families of serving/deceased
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service personnel is 7500 and above. In other case, prior approval of Central
Government is required. If the number of families of ex-servicemen and
serving/deceased service personnel in a district is less than 7500. Prior approval of the
Central Government is also necessary for the establishment of a District Welfare Board
in that district or for the establishment of a District Welfare Board consisting of 2 or 3

districts where population is less than 7500.

3.17 The Committee desired to know whether there is any proposal to open more
ZSBs in the country in view of the increasing population of ESM and family members.

The Ministry in its reply apprised the Committee as under:

‘(@) Opening of new ZSBs is a continuous process. The total number of ZSBs
in the country have been increased from 229 in 1984 to a total of 409 by
2022.

(b) New ZSB can be established by the concerned State/ UT Govts.
themselves if the population of ESM and families of serving/ deceased
service personnel is 7500 and above. In case the strength is less than 7500
and need is felt to set up a ZSB due to demographic or other reasons, then
the same can be done with prior approval of Central Govt/ MoD through KSB
Sectt. These requests are considered favourably to facilitate the welfare of
ESM community.’
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Chapter — IV

Redressal of grievances

41 The Ministry of Defence, through Kendriya Sainik Board, formulates and
implements the policies and schemes / programmes related to welfare and rehabilitation
of ESM and their families across the country. KSB redresses the welfare related
grievances of ESM and their dependents, with the help of RSBs and ZSBs located in
the State Capitals and District HQs respectively. The Committee note that the website
of Kendriya Sainik Board Secretariat inter-alia contains address and contact details of
RSBs and ZSBs. Besides grievances being received directly from the individuals,
grievances are also received through the offices of President’'s Secretariat, Prime
Minister’s Office, Cabinet Secretariat, Raksha Mantri/ Raksha Rajya Mantri, Members of
Parliament, Department of Administrative Reforms and Public Grievances, Secretary,
ESW / MoD etc regarding various issues concerning the ESM.

Redressal of grievances by ZSB

4.2 The aim of ZSBs is to help ESM in various walks of life, in this regard, the
Committee wanted to have mechanism to resolve the grievances of ESM. The Ministry

in its reply submitted to the Committee states as under:

‘Grievances are received at DESW, KSB, RSBs and at ZSBs. These
are resolved at appropriate level or forwarded to the concerned authority for
resolving the grievances of the ESM / Widows / their dependents.

2. Additionally, data of veer naris is maintained by the respective
services and is shared with the ZSBs for necessary assistance. These
details are collated and shared with KSB on half yearly basis by RSBs. Due
attention is paid in monitoring the grievances of the Veer Naris. All the RSBs
are regularly requested to resolve these matters on priority and forward status
of pending cases along with monthly Pragati report. Further, modification in
the CPGRAM ver 7.0 have also been suggested to DS (P & G) / MoD with
inclusions of all ZSBs for faster dissemination of the grievances.
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3. The timeline follow for redressal of grievance(s) are as under:-

S No Type of Grievance Time line for resolving /
forwarding to
concerned department

(a) From VIPs as VIP reference
cases
(b) RTI applications
(c) Online through PG Portal Within one month

(Centralized Public Grievances
Redressal and Monitoring

System).
(d) Online through KSB Portal
(e) Grievances received from MOD
(f) Individual complaints and o
grievances addressed to KSB Within two months.
(9) By email to various functionaries
of KSB
4. Notwithstanding the timelines mentioned above, practically all

replies are rendered much before the cut off time in majority of cases.
Majority of grievances received pertain to State Govt/other agencies via
Record Offices are forwarded to them for early redressal and regularly
proactive interaction by this Sectt. with all RSBs. Matters related Revenue
and other such disputes take longer period, though they are followed by the
respective ZSBs. Further, a monthly feedback report (Pragati Report) of all
RSBs is being collated regularly and forwarded to MoD, DESW.

5. In addition, a helpline has also been started in KSB (Grievances)
Sec Approx 25-30 queries per day are being received on telephone from the
ESM fraternity and the same are being redressed/suitably guided for their
action.”

The Committee sought comparative figures regarding the number of cases

registered vis-a vis disposed of by the ZSBs (districts — wise) during each of the last five

years and

issues pending resolution for more than five years in each of the ZSB, so

that they can arrive at a conclusion on the effective working of ZSBs.

In response, the Ministry, in its reply, stated as under:

‘The data of grievances disposed off by ZSBs are not maintained hence
ZSBs have been requested to forward the details of grievances
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registered/disposed/pending district wise for the last 5 years. The same will
be provided details’

The Ministry submitted data with respect of that of State Government,
where barring few State Governments namely, Arunachal Pradesh, Manipur
and Andaman Nicobar Islands, all other States/UTs have provided the
requisite data. However, till the time of presentation of the report the
information related to ZSBs was still awaited.

44 On the issue of grievance redressal, the representatives of the Ministry of
Defence (Department of Ex-servicemen Welfare) during the briefing apprised the

Committee as under:

I, e gise it Aard J3T ol &, Ig T T arhr Adiee RAeea g1 s3Fies
ToqarEd &1 gH 39T TSl & T1Y NUTFET olisoled a1 & AL U Wl
R off o AR 1S g7 A9 &, I & FHITIT 1 & HAeled Aol 6 1

Satisfaction level in resolving the grievances

45 To be abreast with the satisfaction level in resolving the grievances of Ex-
Servicemen, widows and their dependents by ZSBs, the Committee asked the Ministry
to supply data in this regard. The Committee also asked whether the Ministry has
developed any mechanism of taking the feedback from ZSBs/ESM. The Ministry

supplied the following information on the query:
‘Approximately 95% is the satisfaction level of resolving the grievances of

ESM, widows and their dependents. Issues relating to land, policy matters,
etc takes longer time to resolve compared to service matters.’

Role of the Ministry of Defence in resolving grievance

46 The Committee also desired to know about the role of the Ministry of Defence in
resolving the grievances if they are not resolved by ZSB. The Ministry, through a

detailed note, stated as under:

‘Redressal of grievances is a key function of the Department of Ex-
Servicemen Welfare. Department is receiving pension and other grievances
from ex-servicemen through offline in hard copy as well as online through
CPGRAMS/CPENGRAMS which are being processed with the concerned
offices who are redressing the grievances of Ex-Servicemen efficiently and in
a time bound manners.
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The grievances pending beyond the prescribed time limit are regularly
followed up and regular interaction with the concerned offices is made for
their speedy disposal as well as reviewing the pending grievances on weekly
basis. In the direction of prompt and satisfactory resolution of grievances
following initiatives are taken.

(a)_Personal contact with petitioners: Apart from written communication,
petitioners are invariably contacted over phone to obtain (i) specifics of the
grievance, facts, service/pensioners details (ii)Feedback about resolution of
grievances and to ascertain level of satisfaction. Contacting petitioner over
phone in connection with his/her grievance is also providing immense
satisfaction making him/her feel as an important part of the system.
(b)_Cateqorization of grievances: The department has categorized the
grievances according to the nature of grievances received from ex-
servicemen to know the root cause of the grievances and issuing
instructions to the concerned offices about the deficiency.

(c)_Periodical monitoring at higher level: The status of pending
pension grievances is being monitored at the highest level of the department
by the Secretary in regular weekly/fortnight meetings.

(d)_Synergy of the existing infrastructure: The existing set up of Sainik
Boards is being utilized for assisting the petitioners and other ex-servicemen
for completion of documents/Records required for release of pension and
assisting in State Govt. related issues/grievances.

The impact of the above indicated initiatives, together with strict
compliance with shorter timeline of 30 days for resolution of grievances and
use of existing technology has resulted in reduction of average disposal time
from 87 days in 2014 to 33 days in 2022.

The efforts made above underscore concerted efforts to reduce
grievances, bring down the disposal time, and promote dialogue and
interaction with the ex-servicemen as also to sensitize the RSBs/ZSBs for
resolving the grievances of ESM.’

4.7 In this regard, the Ministry further stated as under:

‘Grievances which are likely to be resolved by KSB/RSBs/ZSBs, received
through CPGRAM Portal during last 5 years is 5641, out of which only 92
grievances are pending and others have been disposed of. Details are
placed at Encl-7.’

4.8  The Ministry clarified the issue further in details on the pending cases as under:

‘A grievance of an ex-serviceman (ESM) or his family
members/dependents is routed through many agencies. Like pension
related grievances are routed through Zila Sainik Welfare Offices, Service
Headquarters (Army, Navy, Air Force), Pay and Accounts office, Pension
Sanctioning Authority (PSA) and Pension Disbursing Agency (PDA). For
instance, at the time of discharge of an Armed Forces Personnel, process
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for grant of pension and pensionary benefits is initiated by the concerned
Records office / Service HQ and forwarded to PSA for notification of PPO.
For any further changes in individual entitlements or rectification in PPO,
he is required to approach concerned Records Office through the nearest
Zila Sainik Welfare Officer (ZSWO), for taking up with concerned PSA.
Claims for grant of family pension, after death of ESM, are also routed
through ZSWO, which carry out initial scrutiny of documents and
entitlement, for concerned Records Office and PSA.

Claim through ZSWOs to the concerned Service HQ/Records
Offices are sent by post, which takes time. Further, after verification by
the concerned Service HQ/Records Offices and audited by the Pay and
Accounts Offices, the claims are then forwarded to the PSA for notification
of PPOs/Corrigendum PPOs. These PPO are then sent to the concerned
PDAs (Banks, DPDOs etc.). As multiple agencies are involved in
finalization of a claim of an ESM of his/her dependents, such cases take
time to resolve. Matters related to land and other such disputes take
longer period, through they are followed up by the respective ZSBs.

(i) The unresolved cases of a particular year are carried forwarded to
the subsequent year.

(i) The pendency of grievances is monitored continuously at the
highest level of the department. Regular meetings with the stakeholders
are organized to monitor and resolve the pending grievances.

The Department of Administrative Reforms and Public Grievances
(DARPG) had been requested to include Zila Sainik Boards in the
CPGRAMS grievance redressal channel of DESW and a separate web
based portal, Raksha pension portal, had been launched by the DESW for
monitoring pension/family pension related grievances.’

4.9  During deliberations, a representative of the Ministry apprised the Committee as

under:

T, g faf@a & o & &a1| 33 gaAR Uiy a¥ 2022 &7 37ThaT &1 3T ATeT AT
11 §oIR TR 318 & | SI1eT R YR & dgd, Sif foh HATeld T aicaT
g, 38% Y ITch &1 RIPRIT e-arR e N gich &1 $© A9 HhT et § Feierd
BT §1 3PR 3oTehT TTaT HeX T Fatd fRAFrad gy § aF 39 g7 Ratlied
¢ 5o ReRd 3o sl S913 & HfT gich 8, STl § T gicly § aam
3o iRaTRes Aol & GafAd 8T &1 37T Hieg2re §18 & el T ifded
STET BIdT & 3TehT WiegRIeT Slefell ddieh ¥ AT 3T ik & BT &1 38 foIw
orem A 913 arer Feg & ) Tohd &1 §H 3Tl 30k aR H IdTd & | 39 I
T S @l RIsprgd 318 8, 3 AToARe 38 ATl 100 e fSEaier g1 Iehr gl
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e @ralt 1 off R ST SarT 37T 6T & | 38X IH I 8T &1 &7
3T 3HRT T & Gl

4.10 During oral evidence on the percentage of resolving grievances district wise and

categorization of ZSBs, a representative of the Ministry apprised as under:

‘T, Torell AfAeh 1 # 3Tt seFe hH T e Hfear gich g1 forem dfaiss a1
FAR Fieed & vea e 3w & e & 3iharsd 3 gu 31 95 $-91d el
&, AfF 319 g T o Iaaide F RAred ¥ o = & &1 3w Gor dfFw
SIS FI FRIART SIGT doil T gleT o3t g1 3738 GreT I Uiseld 31T Wl gl §AR
HS 6 G FIAA Gidw Hedt g, foeg el 7 v Sf3fas]arer Texi=aR Farar
g1 §HT 3Tk A1y AT drerHe Y IW@T g 3R Tohdl I 92T H SIS Uleeld g ol
3 379 foTer & AET ST §, ITesh a8 379 31T & HidAT iag e & Sear 3K
TET A 3 I Y HehlT | I8 3 SATEIEIG o Hcol U2l & YIS 3Hifthd H
STl €1 8T @ 3HeRT {oATeP2rT &1 Sl &1 36 oig § g & sRere o & @l
w®IE

W, arFe AT #F Fdrg A a1 Hr AT & a1 @7 &7 s 7 o
Tt & 973 WiFeqa oill, oA Teh 3T Jeer R gERT Ioile AT| d8T 3HehT &%
A AT GIcr &1 3eTehl Sl q@ FAEAT &, 3T AT Iogial Tolell oldel W
T T FAET TS §| 3T TR AT 30 §1 37 AT 37 357 Haer g1t ¢
g ToIU gHeT qEY T 1 &7 Sl 81 #He Ig ¢ o o Tt & dfen
SaTeT 8, foreT It a1 dfet 1 quield SameT §, 98T I 99 HH 3ol Id 16T ¢
STl dfAepT 1 T&AT e §, TgT T T IaaidHe AT ol &1 fAFeH 3R R
SaeTT SAfea € 2T ¥1 &7 39 TART et T FIfAT FT R EN

Lack of uniformity in the States/UTs regarding ex-gratia monetary
benefits/compensation to the martyrs in the country

4.11 The issue of lack of uniformity in the States/UTs regarding ex-gratia
monetary benefits/compensation to the martyrs in the country was addressed in earlier
reports of the Committee. During oral evidence of the Ministry, the issue was again
raised and it was mentioned that Hon’ble Raksha Mantri has written to States about
enhancement of ex-gratia benefits. In response to it, a representative of the Ministry

apprised the Committee as under:

30



‘TR, 379 T T TE FT IS SIS oTeT AT &, Afohed ol Teed H & §, 3Tl
GrE dX & form aram a1 o qEY T & GE @ 319 3H9el §UIE AT Felel
HHST Y| 33 T G 3H T AT AT §U G QBT & ... G Fole 2T H &
f3gsa R ATl It varies from Rs. 1 lakh to Rs. 1 crore. #Y 9T folee §1 o1
S # o8 o T g, AR # i o 399 8| §e8 SF1eT IR & 1
FUS TIY & | Gujarat has also enhanced. Tgol e AT, difdhed d5 TeH of 3T

ger f¢aT g1 Depending on their capability, States are increasing it from time to
time.”
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Chapter -V

Expenditure on Establishment

5.1 The Ministry supplied the following information about the amount allocated by the
Ministry for ZSBs and RSBs during the last three years and details of the utilization of
the amount separately for KSB/RSB/ZSBs:

‘Central Govt provides 75% share of cost of establishment of RSBs/ZSBs to
12 special category States/UTs (Arunachal Pradesh, Assam, Himachal
Pradesh, Jammu & Kashmir, Ladakh, Manipur, Meghalaya, Mizoram,
Nagaland, Sikkim, Tripura and Uttarakhand) and 60% share for remaining
States/UTs. The amount is allotted to States/UTs as per projection/
expenditure. RSBs of States forward the consolidated requirement for the
entire State. The funds have been 100% utilized. Details are as follows: -

Ser FY Amount Amount
Allotted Utilised
(in Rs Crs) (in Rs Crs)
(a) 2019-20 53.27 53.27
(b) 2020-21 234.08 234.08
(c) 2021-22 420 419.98
(d) 2022-23 350.25 350.24
(e) 2023-24 304.30 # 193.48 *

* Bills worth 105 Crs under process
# Additional funds Rs 369 Crsexpected at RE stage

Note: - As can be seen the complete projection of the States are being met
and funds are being provided accordingly.’

However, it failed to reply to the question of
available to monitor the utilization of such funds.’

the existing mechanism

5.2 During presentation before the Committee, the representatives apprised the

Committee about Armed Forces Flag Day (AFFD) as under:

« ‘Armed Forces Flag Day (AFFD) is commemorated on the 7" December
every year to honour and pay tribute to ESM those who have laid down their
lives and those who have been disabled
» AFFD Fund instituted in 1993 for financial support for welfare schemes for
* Individual ESM/widows and their dependents
« Assisting various Rehabilitation Institutions/ Organisations
* Management Committee headed by Hon’ble Raksha Mantri and
Executive Committee headed by Secy (ESW)
*  Source of funding for AFFDF
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* Govt of India and Defence Services

» Direct contributions from citizens and online through website
www.affdf.gov.in

*  CSR Support from various PSUs, PSEs, Industry and corporate
world’

(Reference: Presentation made on 18.12.2023)

3,00,000 2813 P

2,00,000 305 43
1,00,000 éﬁ' g_%FGG,M

KA ‘b\ Amount Disbursed (in lakhs)
D 80,000.00

60,000.00 64&"}
AFFDF Beneficiaries 40,000.00
20,000.00 - 14,426

.96

. 15 . .81 . .
\o \o \0 \o Wo
P D P

5.3 During deliberations on the expenditure of the department, the representatives of
the Ministry of Defence (Department of Ex-servicemen Welfare) apprised the

Committee as under:

‘TR, H.UH.&. FT ST g9IC §, 98 T & Ao 83 2076 TS ABA g5 800 &
37T & TETIAT AT §1 39 &W Thd & Tob TUSe did ATeil H g4 dolc &l
ﬁwﬁﬁzgﬂ,mgﬂﬁmowﬁtuﬁa@ammﬁ 34 R gHeT RS,
T # HAT 200 F3 39T FI Raaee HT g1 g7 351G § o 3097 A T8
fAer STeeft| St h.uaal. §, 38H 12 TIAST HedR T T &, i fgall ¥¢c TS
IfgeT SUAS ¢, 3o SECTeaTHeT Hiee &l A NS Hid &1 37 U U
CT3TH, SHUIERT HABTH 3R A HAAd & W e 8, Tl gd 75
RIAC AT cled TFAUSTR & &1 3T 25 WIC T IdAHT Sl gl STehr
TeeH H 60 GT H.UH.. &t ¢ 3R a1hr 40 IEe T Fa FdT g1 3TH
37elTaT, St Hfeleh [ 8138 G G H oI 8, SHRT BES TSH ST hEgerle] hIEC
¥, 3T 50 RIT g7 &I £
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GANT GERT TS HIAH FoldT S S §| SHTeh ool HFad STAd ¢ foh &
Tl T fGHET T 31155 BT Fels 3 s HIAARE HLd &, to pay tribute to all

the soldiers who have laid down their lives for the country and also to
maintain an emotional bond between citizens and the Defence forces. @I, dg

S TS BRI Felel S 63 §, SHA! Teh AATSIT AT FAelol ! §1 3HF AL
ST ATeRdol 3R.UH. g 3R 3T 11 AFaH ¢ | Tg B3 BISaA1gel qUIC Il
g1 HErT A 1S S IHAT THH TATAT &, SThT ISl 11Tl FUIC 34T 8 &

He further apprised the Committee on the funding as under:

T, ASTFY T GBI &7 S AATHE AT BIAT §, 3T Teratlergfed Hacl
I §1 $8h JHE Tshell, SUHSSeY ¢ S8 BISIT &l S W1 §, Teh ol gA
f3tha a9ic & &X a1el 30 IS T9 HeIdT g1 dier afad fFemea 30 ais 39
& &1 ufcares erex ustefher 3R FRURE JaeX T S WLUTIR. FAIE
e &, 98 & H39 35 FU3 9 A §1 509 AT Heger o giar &
g AN 31TFS BRI FoldT 2 B I JUIC el H AGE T &

T, A S g8 Fheg §, 95 SRfaepse Thed §1 Svaud 3R 3o Bdscw &
§H Farg Aot A1 T o T & 81 38 9 anie, e anie 3R fBavae
mglmﬂmmwm&a@w%ﬁgﬁwmgw%l In

this, there is daughter marriage up to two daughters and disabled grant and
education grant also, sﬂﬁgﬂﬂjﬁaﬂ%mﬁaﬁgl

X, TE ST THIH &, 3o 61 SECICRIH Hl HIE Xt &1 Rreaifores Hex
foreht # &, TSRl 87 30 9Tk 39 UTd SIHCT &X ATl od g | SA-UfSeeT 1.2 IS
3ol HEAH AT & §1 Teh g WIcalorer He Algrell # §, fSaeh! g4 10 o@
9 g T A e & § | o113, feoel 3N Ggtigy H et Jad gira 81 @
29T 7 36 gR AFRT gi¥eced &1 98T W S SAAC &, 3T s<dl &l g7 &< Tl
T T B

W, ST 9 W@ @ &, oo T a1 7 g7 dhdesT 610 FS U a5
TG AT o1 TAaRa frw §1 39 a1 & oY out of Rs. 84 crore, Rs. 79 crore
has already been disbursed to 28,429 beneficiaries. 38 3TelTar gH IISH
AT THIOR AT ThIa T 3 §5f XA ¢ | 3TH 5,500 a=d, f5@# 2,750 I5h
3R 3T &1 wrsfanar o § 3K Moo i arer 7 gAsT aadiasT 128 #118 T93 40

34



TR =il &1 SHH FHIORAIT &1 §1 A $© U dfthed §, Sl g At
NS & 8, like rail concession, employment to ESM in RSBs and ZSBs, and
medical seats all over India. $He 3T & Aod H HS AR JATthed 8, S &Y
U 379 STHUH 3R 37k 39SeH 31 & 8| 308 § $o A Jgl grselrse fhu
g1 i 3iEY 37aTS TaoTe §, 3Teh! AT Her 3dTS &l §, TS A ol o, ThFATRIAT
3T if he loses his life. 38 3TTAT YIh2 Ficloiel H RTIAT & | Bl forrIel
HAEdq, cfady faeg e & deT=d 3R 3a7ehr faeamit & fav g1 AR,
T[S, B3 W TeH § 3N W §38ST A accommodation  at

concessional rates.”

Significant achievements of KSB Sectt

5.4 During deliberations, the Ministry informed the Committee about the
enhancement of Grant through AFFDF in last six years as follows.

- ‘Cheshire Homes grant amount from Rs. 9,000 to Rs. 15,000/- pa
per inmate

- Mobility Equipment Grant from Rs. 57,500/- to Rs. 1,00,000/-

- Orphan grant from Rs. 1000/- pm to Rs. 3000/- pm

- Disabled Child grant from Rs. 1000/-pm to Rs. 3000/-pm

- Vocational Training grant from Rs. 20,000/- to Rs. 50,000/-

- Serious Disease grant from Rs. 1,25,000/- to Rs. 1,50,000/-

- Medical Treatment Grant from Rs. 30,000/- to Rs. 50,000/-

Reimbursement of medical expenses to the veterans

5.5 The matter of reimbursement of medical expenses to veterans and hospitals was
also raised during oral evidence of the representatives of the Ministry. In its reply, the
Ministry informed the Committee as under:

‘Firstly, CMC Vellore is a valued partner of the ECHS. With the
permission of MoD, we have earmarked it as one of those institutions where
we pay 80 per cent as advance before the patient goes in for treatment.
Although it is not a hospital where cashless facility is still available but 80 per
cent of the advance can be taken and because of this the bills are also
cleared on priority. Since 30" September, we have run out of funds. As far as
the hospitalization funds are concerned, it has come to a zero because we
have paid out all our previous debts of the past two years, excepting about
20 per cent, which amounts to about Rs. 2,000 crore which is still pending.
Other than that, every bill which is pending for the ECHS has been paid out
by 30" September because of the enhanced allotment by the Government of
India.
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Now, after two-and-a-half months, the first tranche of the additional
allotment has come our way. Only on 16" December, Rs. 1,000 crore has
been released to us. From what | have known from my superiors in the
Ministry of Defence, another Rs. 2,600 crore is coming our way. | can assure
you that this particular thing that the hon. MP has brought to our notice, | will
personally look into this and within a very short time | will give you our replies
on this.’

Computerization to ease the functioning of KSB/RSB/ZSBs

5.6 In reply to a question about the level of computerization and e-networking in the
functioning of KSB/RSB/ZSBs to enable them to meet their functional requirements
efficiently, the Ministry submitted the following information:
‘(@) KSB Sectt has an independent web portal which was launched in 2016.
This web portal enables ESM and their dependents to apply online for
various Welfare Schemes funded from AFFDF. The disbursement of financial
benefits is undertaken through Direct Benefit Transfer mode. The RSB/ZSBs

are handling respective State Govt Welfare schemes through their own web
portals.

(b) KSB Sectt regularly monitors the CPGRAMS portal for grievances of
ESM. In addition, all RSBs are also monitoring the CPGRAMS. Further
modification in CPGRAM ver 7.0 has been suggested to DS (P & G) / MoD
for inclusion of all ZSBs for faster dissemination of the grievances.

(c) The networking between the KSB/RSB/ZSB and other departments is
primarily through emails. Regular interaction at MoD level chaired by Secy
(ESW)/ JS (ESW) where heads of each deptt attend are also undertaken.’

5.7 To ease the system of registration of ESM with ZSBs, the Committee asked the
Ministry whether the ESM has to register themselves at ZSBs or it is done Suo-motu by
the ZSB. In its reply, the Ministry apprised that post-retirement, ESM have to approach

their respective RSB/ZSB to register their name.

5.8 The Committee wanted to know about the challenges being faced by the Ministry
while assisting the ESM. In this regard, the Ministry submitted the following information:

‘Due to Federal structure in the country, the RSBs and ZSBs function under
direct control of respective State/lUT Govts. Therefore, there are variations in
the recruitment rules, pay and allowances, service conditions for the staff in
the RSBs/ZSBs. Also the Welfare benefits vary from state to state. The
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following is recommended: -

(i) Appointments in RSB/ZSB to be done primarily from ESM community and
as per Guidelines laid down by MoD.

(i) The vacancies in the RSBs/ZSBs need to be filled up proactively by the
State Govts and in a time bound manner.

(iii) The pay and allowances for ESM who are employed in RSBs/ZSBs
should be in accordance with CCS Rules 2008 & 2016. Considering that a
major share of the establishment cost of RSBs/ZSBs is provided by Central
Govt (ratio of 75 : 25 for 12 special category States/UTs and 60 : 40 for
remaining States/UTs), this could be implemented without any major impact
on the concerned State’s finances.

(iv) The ESM welfare benefits/ financial grants should be uniform across all
State/UTs.’
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Chapter -VI

Rehabilitation of Agniveer

6.1 Since there is no assured employment or skill development programme
exclusively designed for Agniveer, therefore, during deliberations, this point was raised
by the Committee for seeking clarification on the issue. A representative of the Ministry

in this regard, informed the Committee as under:

“Ug el BICT 3T ScTell AT o161 ol W67 AT| 3T §HeT Teh SEICYRAT He-3717
forar &, Toras Aiferefer 8 W@ &1 &7 &) & 7d W RO o @ &1 3R fve
FsfogeT A8 3T, 3rcars A&7 fohaT, at 3 oy & JrdY &Y | safaT 3 T FgT ura
q| 319 gH 9 sYaHC & foIT gIathel €1 Things will improve.”

6.2 During oral evidence, the issue of not providing the status of Ex-Servicemen
issues related to benefits given to Agniveer were raised. A representative of Department

of Welfare of Ex-Servicemen, Ministry of Defence informed the Committee as under:

“37TIAAR Fr ST <o TS HIRH 16 JiaF §, 39% d&d in their four years
of contractual service which has been laid down in the terms of condition 3T

3ol ARTH TAfAHISS TFEATRIAT, IeEr AR insurance through the Seva Nidhi

corpus has already been laid down. So, this is different from those who will join
the regular service for the continuation. This is the initial four years after which
we will retain and take into service the specified numbers which is 25 per cent at

this point which will be for the regular army on enrolment. TR T & SRTTHT

%d H Whatever is specified in the Government notification is about 48 lakh
which goes for insurance and up to 44 lakh which is there depending on
circumstances for the ex-gratia. In addition, there are other things which we
could provide to the MP with all the details of the entitlements that they are
entitled to. We do have figures of those which are available but | will submit it in
detail.”

6.3 When the Committee desired to know whether the exiting vacancies can be

given to Agniveers, the Ministry clarified as under:

“TX, 3T HTTAAR I TFH-GTaTHA T o197 I@T IAT §| SART VT ATHISel Il
A BT &1 AR TaF-AiaHAT STEIR RERR gId §, 337 T 40 S H T H
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81 8, 3oTehT hidrel foIFAerY 3R T&oT @ gich &1 T Fareed 22-23 T Taile
&Y S0 &1 They have a different career. 38& fov gad R¥TeHe Talle |
I GEY Yool YATATAIET B, 3eTehl Eehel 3MTASA & faIT So that they get
absorbed in a different career. 31TsT & et & T JU 25-20 $AT A FIC
&1 That is the concept, Sir.”

6.4  The issue of family problems especially problems faced by Veer Naris was also
discussed during deliberations in this regard, the Ministry apprised the Committee as
under:
T, TE el [Fard Rgda f¥eH & ganT £ aXd &1 s [&@amg
TReT 87 Srael W 31T § df e dfae a1 ae 3iearse Sy 81 386 fHaroT
# TP doit 3T §1 38 g I THEAT AT g

B0 $11 Ueh ATl T 3737 TET & Toh SoTehl SATGT Yleold TR 3R ang
T & BT 81 S T STHI-SIRIGTE o 3T $19T8 gl § 3T 4RIl H s fseeyge
2T &, df 3T TSSed T8 FoN & o G hden! fohae fAereT §1 90-95
Tl Rassr df & @ & 7 & 9/ 7 g AT §, ofdhed $o A, o
RepTsH FET 81, S 5l & [ 3oTah aedl §, Aot 3oTah NaplS H Fo 461 31T 51
HE-ITH a8 398 ST X §1 36 e & Hdl # F$ - YleoH ofell
Tl &

&, # o @ & wHgrr §, AfeheT # HTTdR i aW G @ g FAR gE
fBuréde & AR QT Sf T &, SHfv # $o oAEl g aI3an| a7 #4198t
39k ST 8l B

3137dX & iU, at present, the Central Government is giving insurance and

ex gratia for any death. Rs.48 lakh of insurance and Rs.44 lakh of ex gratia
is given for a death across the board. That is not there for actually the
regular soldiers. There is a contributory insurance that we have for the
regular soldiers. So, effectively speaking, approximate about Rs.1 crore plus
reaches them. In addition to that, whatever is the ex gratia from the State
Government that is also there.”
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Appendix ‘A’

DETAILS OF RAJYA SAINIK BOARD AND ZILA SAINIK BOARDS

Sl. No. Rajya Sainik Boards in States/ Uts No. of Zila Sainik
Board
1 Andhra Pradesh 13
2 Arunachal Pradesh 0
3 Assam 19
4 Bihar 13
5 Chhattisgarh 10
6 Goa 0
7 Gujarat 11
8 Haryana 21
9 Himachal Pradesh 10
10 Jharkhand 6
11 Karnataka 13
12 Kerala 14
13 Madhya Pradesh 24
14 Maharashtra 33
15 Manipur 2
16 Meghalaya 2
17 Mizoram 4
18 Nagaland 6
19 Odisha 8
20 Punjab 22
21 Rajasthan 24
22 Sikkim 3
23 Tamil Nadu 27
24 Tripura 0
25 Telangana 10
26 Uttarakhand 14
27 Uttar Pradesh 74
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28 West Bengal 14
Union Territory
29 Chandigarh
30 Delhi
31 Puducherry
32 Jammu and Kashmir 13
33 Ladakh 2
34 Andaman and Nicobar
35 Daman and Diu & Dadra & Nagar Haveli*
36 Lakshdweep*
Total 36 412

* No RSB & ZSBare present in Daman & Diu & Dadra & Nagar Haveli and
Lakshadweep.
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PART-II

Observations/Recommendations

The Committee are happy to note that a new Department of Ex-Servicemen
Welfare (DESW) was created in the Ministry of Defence on 22nd September, 2004
exclusively to pay focused attention to the welfare and resettlement of ESM in
view of the expanding population of ex-servicemen (ESM) and widows. DESW is
mandated to formulate and implement various policies and programmes for the
welfare and resettlement of Ex-Servicemen in the country. The Department
consists of two Divisions i.e. (i) Pension Division; and (ii) Resettlement
Division. While the Pension Division of the Department of Ex-Servicemen Welfare
deals with pension policies for the Armed Forces personnel and redressal of
grievances of Ex-servicemen, the Resettlement Division looks after the remaining
matters. Further, DESW has three attached offices namely, Kendriya Sainik Board
Secretariat (KSB Sectt.), Directorate General of Resettlement, (DGR) and Central
Organisation, Ex-servicemen Contributory Health Scheme (CO, ECHS). KSB
Sectt. is responsible for the welfare of Ex-Servicemen and their dependents and

also for the administration of welfare funds.

The work as ordained through DESW assumes special significance in the
area of resettlement of the ex-servicemen as the proper resettlement is one of the
main attractions for our Forces to join the Defence Services. At the handset of
the mind it gives the security in terms of resettlement to the ex-servicemen and

widows and their dependents.

2. The Committee further note that the welfare of the Ex-Servicemen and their
dependents is the joint responsibility of the Centre and the States/UTs. The
Committee understand that a majority of the problems have to be resolved only
by the States/UTs. Like the Kendriya Sainik Board at the Centre, the Rajyal/Zila
Sainik Boards are responsible for policy formulation and implementation of
resettlement and welfare schemes for Ex-Servicemen, widows and their

dependents residing in their respective States/UTs/Districts. To assist the Central
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Government in this regard, there are 34 Rajya Sainik Boards (RSBs) and 412 Zila
Sainik Boards (ZSBs) in the country. The expenditure on the establishment of
RSBs & ZSBs is shared between the Centre and the States/UTs on 75:25 basis for
the special category States/UTs (Arunachal Pradesh, Assam, Manipur,
Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, Uttarakhand, Jammu & Kashmir,
Ladakh and Himachal Pradesh) and 60:40 basis for rest of the States.

Demarcation of responsibilities between KendriyaSainik Board, Rajya Sainik
Boards and Zila Sainik Boards

3. From the information furnished by the Ministry, the Committee
comprehend that there is a clear demarcation in the functioning of Kendriya
Sainik Board, Rajya Sainik Boards and Zila Sainik Boards. While the major
functions of Kendriya Sainik Board include coordinating inter-alia dissemination
of policy directives as approved by the MoD towards ESM welfare, the functions
of Rajya Sainik Boards include control and co-ordination work of Zila Sainik
Welfare Offices (ZSWOs) in the State and ensure their effective functioning. The
Committee note that the functions of Zila Sainik Board have the prime points like
monitoring welfare of families of servicemen and ESM in addition to assisting
them in representing their cases with the local administration or the Defence
authorities, giving information to the general public regarding conditions of
service in the Armed Forces so as to assist intending candidates in approaching
the appropriate recruiting authorities for purposes of enlistment, maintain a close
liaison with the pension disbursing authorities/ agencies in the district to ensure
correct and timely payment of pension/ other reliefs to ESM pensioners/
dependents, assisting in settlement of land and other disputes, assist families of
serving personnel in regards to their safety/security, promote and maintain,
welfare measures in the District such as Rest Houses for ESM, old age pensioner
homes, Jawan Bhawans/ shops, vocational and other training facilities, hostel for

children of serving defence personnel and ESM etc.

However, the mutual dependence/ coordination of KSB/RSB/ZSBs with the

Directorate General of Resettlement (DGR) is a noticeable feature which came to
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notice during examination of the subject. The KSB/RSB/ZSB and DGR coordinate
with each other for various inter mingling issues such as Census of ESM, grant of

ESM status to personnel, reservation for ESM in Govt service, etc.

It has also come to the notice of the Committee that benefits of the
Centrally Sponsored Schemes do not invariably reach the ESM beneficiaries and
their families. Therefore, the Committee are of the considered view and, therefore,
recommend that a mechanism be dwelt upon and given a finality so that there
should be a better coordination between the agencies working for the welfare of
ESM and widows and their families so that the benefits of the Centrally
sponsored schemes reach the ESM and their family members invariably. It goes
without saying here that the outcome should be periodically monitored regularly

by the officer not below or equivalent to the Joint Secretary in the Ministry.

Composition of a Zila Sainik Board

4. The Committee note that the composition of Zila Sainik Board consists of
District Collector as President, Senior Ex-service Officer as Vice President, Heads
of State Govt Departments/ Recruiting Officer as Ex-officio members, Two Ex-
Servicemen as Non official member, Four Prominent Citizens as Members, Zila
Sainik Welfare Officer as Secretary along with seven-eight support staff,
including Clerk, Peon, Driver etc., to assist in the day-to-day office work. The
Committee have also been informed that the staff is sufficient for day to day

working of Zila Sainik Board.

Taking cognizance of the above facts, the Committee do not agree with the
view of the Ministry that ZSB’s mixed composition of civil administration and
ESM facilitates resolution of issues of ESM in a better way, especially related to
Revenue/ Home department. The Committee are of the view when there is already
a District Collector, who is the head of all civil departments in a district as the
President, instead of civilian officers, more number of ESMs should be added as
members in the ZSBs, who themselves, by virtue of the experience of serving in
the Forces, are better equipped to understand their problems in true spirit.

Therefore, the Committee, in no uncertain words recommend that all out efforts
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be done within a time frame to restructure and accommodate more numbers of
ESMs so that issues surfacing be comprehended in the true earnest and more
number of disputes resolved amicably and for mutual satisfaction of all stake

holders.

The Committee also note that the State/UT Govts have their own
recruitment rules and staff in ZSBs which are employed as per the sanction
accorded by respective State/ UT Govt. and also some ZSBs are employing
personnel on contractual basis too. In this regard, the Committee, here, can only
recommend the Ministry to impress upon the State Governments to give more
representation to the ESM and that a uniform policy constituted across all the
States/UTs to be implemented for resolving the grievances in an expeditious
manner. They also recommend, wherever feasible even on hiring the personnel

on contractual basis preference must be given to ESM.

Vacancies in ZSBs

5. Vacancies in the ZSBs is yet another matter of concern for the Committee.
The Committee understand that one of the major reasons is the reservation policy
of the State Government which results in not filling up the posts in several
categories leading to existence of perennial vacancies in the boards. In total,
number of vacancies all over India is that of 135 Officers. It is a given fact that a
shortage of manpower in any organization leads to inefficiency in the system and
piling of unresolved cases which results into the non fulfillment of the objectives
of setting up of ZSBs. The Committee, therefore, in no uncertain words,
recommend that these vacancies should be expeditiously filled up at the earliest
in consultation with the State Governments concerned so that the ESM and their
families do not wait for resolution of their grievances and keeping suffering the
hardships. If required, a special recruitment drive may be undertaken to achieve

the recommended ends.
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Frequency of meetings of ZSBs

6. The Committee note that structure of Zila Sainik Board for resolving the
grievances of Ex-Servicemen, widows and their dependents includes a procedure
wherein, the grievances are received at DESW/Kendriya Sainik Board (KSB)/
Rajya Sainik Boards (RSBs/ Zila Sainik Boards (ZSBS) through various means

including online submissions for their eventual resolution.

The Committee also note the interdependence in the functioning of bodies
for resotution of the grievances of the ex-servicemen wherein at the apex level,
KSB is issuing policy guidelines and also administers the various welfare
schemes funded from Armed Forces Flag Day Fund (AFFDF). The RSB oversees
the State govt schemes and ZSBs have the day-to-day interface with ESM. All the
applications for various welfare schemes and any other administrative
requirement of ESM are routed through the ZSBs to the concerned State/ Central

Govt authority.

Since ZSBs need to meet to resolve the grievances of ESM and their family
members, therefore, the Committee were desirous of the knowing the prescribed
norms regarding the number of meetings of ZSBs to be held in a year and the
actual number of meetings held in various ZSBs during each of the last five
years. The Committee also wanted to know whether the District Magistrates
actually attend and head the meetings or if any other Senior Officer does it on
their behalf under the delegated authority. The Committee also desired to know
the exact figures in regard to the meetings not actually attended by the DMs in
the last five years. The Committee are surprised that despite reminders, till the
time of presentation of the report, the information on both the issues could not be
provided to the Committee secretariat. Therefore, the Committee recommend the
Ministry to oversee the affairs of the functioning of KSBs so that such basic
informations are kept ready in the records. Atleast now, the Committee should be
furnished the complete details in one lot in regard to the meetings under
reference. They also desire that for the benefit of all, such information can be
uploaded on the website of the Ministry/KSB for ready reference of all

concerned.
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Redressal of grievances by DESW, KSB, RSBs and ZSBs

7. The Committee note that grievances are normally received at DESW, KSB,
RSBs and ZSBs. These are resolved at an appropriate level or forwarded to the
concerned authority for resolving the grievances of the ESM / Widows / their

dependents.

The Committee are happy to learn that data of veer naris is maintained by
the respective services and is shared with the ZSBs for necessary assistance.
The Ministry vide written note informed the Committee that these details are
collated and shared with KSB on half yearly basis by RSBs. Due attention is paid
to monitoring the grievances of the Veer Naris. All the RSBs are regularly
requested to resolve these matters on priority and forward the status of pending
cases along with the monthly Pragati report. Further, modifications in the
CPGRAM ver 7.0 have also been suggested to DS (P & G) / MoD with inclusions of

all ZSBs for faster dissemination of the grievances.

The Committee are also happy to learn that the Ministry has devised time
line for resolving / forwarding the grievances to the concerned departments and
practically all replies are rendered much before the cut off time in majority of
cases. The Committee found that the majority of grievances received pertain to
State Govt/other agencies via Record Offices are forwarded to them for early

redressal and regularly proactive interaction by KSB Sectt with all RSBs.

The Committee also note that in addition, a helpline has also been started in
KSB (Grievances) Secretariat where approximately 25-30 queries per day are
being received on the telephone from the ESM fraternity and the same are being
redressed/suitably guided for their action. However, the Ministry failed to provide
the comparative figures regarding the number of cases registered vis-a-vis
disposed by the ZSBs districts wise during each of the last five years and issues
pending resolution for more than five years in each of the ZSB, so the they can
arrive at a definite conclusion on the effective working of ZSBs. Therefore, the
Committee recommend that the above information should be furnished to them
within one month of presentation of this report so they can extend useful

guidance to the Ministry in this regard.
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Role of the Ministry of Defence in resolving grievance

8. The Committee understand that redressal of grievances is a key function of
the Department of Ex-Servicemen Welfare. Department is receiving pension-
related and other grievances from ex-servicemen through offline in hard copy as
well as online through CPGRAMS/CPENGRAMS which are being processed with
the concerned offices who are redressing the grievances of Ex-Servicemen
efficiently and in a time bound manner. The Committee note that as per the
information furnished to them by the Ministry, the grievances pending beyond the
prescribed time limit are regularly followed up and regular interaction with the
concerned offices is made for their speedy disposal as well as reviewing the
pending grievances on a weekly basis. In the direction of prompt and satisfactory

resolution of grievances following initiatives are then taken by the Ministry.

(a) Personal contact with petitioners: Apart from written communication,
petitioners are invariably contacted over the phone to obtain (i) specifics of the
grievance, facts, service/pensioners details (ii) Feedback about resolution of
grievances and to ascertain level of satisfaction. Contacting the petitioner over
the phone in connection with his/her grievance is also providing immense

satisfaction making him/her feel as an important part of the system.

(b) Categorization of grievances: The department has categorized the
grievances according to the nature of grievances received from ex-servicemen to
know the root cause of the grievances and issuing instructions to the concerned
offices about the deficiency.

(c) Periodical monitoring at higher level: The status of pending pension
grievances is being monitored at the highest level of the department by the
Secretary in regular weekly/fortnight meetings.

(d) Synergy of the existing infrastructure: The existing set up of Sainik
Boards is being utilized for assisting the petitioners and other ex-servicemen for
completion of documents/Records required for release of pension and assisting
in State Govt. related issues/grievances.
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The impact of the above indicated initiatives, together with strict
compliance with shorter timeline of 30 days for resolution of grievances and use
of existing technology has resulted in reduction of average disposal time from 87
days in 2014 to 33 days in 2022.

The Committee are happy with the above measures and monitoring
undertaken by the Ministry which has resulted in reduction of average disposal
time from 87 days in 2014 to 33 days in 2022. However, they desire that further
reducing the time of redressal of grievance from 33 days to two weeks will fortify
the bond between the Ministry and the ESM.

The Committee have also been informed that during the year 2022,
approximately 11,000 complaints were received and most of them were through
CPGRAM Portal. It was further informed that the complaints belonging to service
matters were resolved at the level of the board but other complaints like personal
matters or land issues, the board can only advise. The Committee in this regard
only suggest that even in personal matters, board should extend all possible
help, since most of the ESM, after spending a large active part of life away from
their homes, do not remain familiar with civilian society and take time to again

mingle with them.

The Committee also desire that the Ministry should give a ranking to each
ZSB based on its performance related to efficiency in resolving grievances of

ESM and their family Members and providing employment opportunities.

The Committee note that the Ministry has a system for the resolution of
pension-related problems wherein a ESM can lodge a complaint through the
Common Service Center in a far-flung village. However, the Committee are of the
view that for better monitoring of the existing system and procedure, in the
meetings of ZSBs, local MP and MLA of that area should be invariably invited to

attend, which will help in providing immediate solution.

49



Criteria for opening of Zila Sainik Board

9. The Committee note that as per the existing provision of High Level
Committee report, 1984, Zila Sainik Boards can be set up by concerned State
Governments, if the population of ex-servicemen and families of
serving/deceased service personnel is 7500 and above. However, prior approval
of Central Government is required if the number of families of ex-servicemen and
serving/deceased service personnel in a district is less than 7500. Prior approval
of the Central Government is also necessary for the establishment of a District
Welfare Board in that district or for the establishment of a District Welfare Board

consisting of 2 or 3 districts where population is less than 7500.

The Committee desired to know whether there is any proposal to open
more ZSBs in the country in view of the increasing number of ESM and their
family members. The Committee have been informed that opening of the new
ZSBs is a continuous process. The total numbers of ZSBs in the country have
been increased from 229 in 1984 to a total of 409 by 2022. It further stated that
new ZSB can be established by the concerned State/ UT Governments
themselves if the population of ESM and families of serving/ deceased service
personnel is 7500 and above. In case the strength is less than 7500 and the need
is felt to set up a ZSB due to demographic or other reasons, then the same can be
done with prior approval of Central Govt/ MoD through KSB Sectt. These requests

are considered favourably to facilitate the welfare of ESM community.

The Committee are happy that the Ministry have an established procedure to
open new ZSBs. However, considering the fact that many of the ESM and their
families are located in far-flung areas, the Committee recommend that ZSBs or
sub-centres should also be opened in those areas which are a little away from the

main concentration of the population or difficult to reach by an average old ESM.

Expenditure on Establishment

10. The Committee note that the Central Govt provides 75% share of the cost

of establishment of RSBs/ZSBs to 12 special category States/UTs (Arunachal
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Pradesh, Assam, Himachal Pradesh, Jammu & Kashmir, Ladakh, Manipur,
Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and Uttarakhand) and 60% share
for remaining States/UTs. The amount is allotted to States/UTs as per projection/
expenditure. RSBs of States forward the consolidated requirement for the entire
State.

After gleaning through the information provided by the Ministry, the
Committee note that the funds have been fully utilized. However, in the absence
of any concrete reply from the Ministry, the Committee could not comprehend
clearly about the monitoring mechanism of the fund utilization. Therefore, the
Committee recommend that a robust mechanism for monitoring may be

established and the Committee may be informed accordingly.

Computerization to ease the functioning of KSB/RSB/ZSBs

11. The Committee note that KSB Sectt has an independent web portal which
was launched in 2016. This web portal enables ESM and their dependents to
apply online for various Welfare Schemes funded from AFFDF. The disbursement
of financial benefits is undertaken through Direct Benefit Transfer mode. The
RSB/ZSBs are handling respective State Govt Welfare schemes through their web
portals. The Ministry ascertained that KSB Sectt regularly monitors the
CPGRAMS portal for grievances of ESM. In addition, all RSBs are also monitoring
the CPGRAMS. Further modification in CPGRAM ver 7.0 has been suggested to
DS (P & G) / MoD for inclusion of all ZSBs for faster dissemination of the

grievances.

On the issue of networking between the KSB/RSB/ZSB and other
departments, the Ministry apprised that it is primarily through emails. Regular
interaction at the MoD level chaired by Secy (ESW)/ JS (ESW) where heads of

each department attend are also undertaken.

The Committee note that there exists a system of registration of ESM with
ZSBs, however, the Committee find that ESM have to approach their respective

RSB/ZSB to register their name. In this regard, the Committee urge the Ministry to
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create a system through which registration takes place automatically alongwith
the pension papers, so that they don’t have to approach respective ZSB after
their retirement. This move will not only help the Ministry to have updated data

about ESM but also help in creating central supervision of ESM as well as ZSBs.

Lack of uniformity in the States/UTs regarding ex-gratia monetary
benefits/compensation to the martyrs in the country

12. The issue of lack of uniformity in the States/UTs regarding ex-gratia
monetary benefits/compensation to the martyrs in the country was addressed in
earlier reports of the Committee specially in the Reports on Demand for Grants.
During oral evidence of the Ministry, the issue was again raised and it was
mentioned that Hon’ble Raksha Mantri has written to States about the

enhancement of ex-gratia benefits.

The Committee note that ex-gratia lump sum compensation of Death is paid
to eligible family members of martyred soldiers. The Committee were informed by
the Ministry of Defence during the examination of related subjects in earlier
reports that this amount varies for different categories of death of the soldier.
Compensation of Rs. 25 lakh is granted in case of death occurring due to
accidents or acts of violence by terrorists, anti-social elements while performing
duties and a compensation of Rs. 35 lakh is paid in case of death occurring in
border skirmishes and action against militants, terrorists, extremists, sea pirates
etc. Besides, an amount of Rs. 45 lakh is granted as compensation in case of
death occurring during enemy action in war. After the intervention of the Ministry,
the amount of compensation has been raised by some of the State Governments
and States like Gujrat have raised the amount to Rs. 1 crore but a few states like
Mizoram and Telangana are giving only Rs 6 lakh and Rs 5 lakh respectively. The
Committee are of the considered view that though the loss of life of a soldier
cannot be evaluated in monetary terms, yet financial grant helps provide a
reasonable and respectful life to family members of the soldier. Further, it also
acts as an incentive and encouragement for the youth to join the Armed Forces.

Given this notion and considering the increase in the rate of inflation, the
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Committee desire to reiterate that the Government should seriously consider
increasing the ex-gratia fund by Rs. 10 lakh in each of the above categories. The
minimum amount under any category will be Rs. 35 lakhs and the maximum
Rs. 55 lakhs.

The Committee wish to state that they are not oblivious of the fact that the
issue regarding uniformity in payments of ex-gratia amount to the dependents of
Martyrs has been raised and discussed in several meetings of the Committee
without any positive outcome. Therefore, the Committee, in unequivocal terms,
recommend that requisite measures be initiated and should be put in place to
sensitize state Governments to bring in more uniformity in granting ex-gratia

funds for families of martyred soldiers.

Reimbursement of medical expenses to the veterans

13. The matter of reimbursement of medical expenses to veterans and
hospitals had invariably been raised during oral evidence of the representatives
of the Ministry. The Committee were also apprised that due to pending bills with
ECHS, the hospitals refuse to entertain ESM and their family members. The
Committee view this very seriously and desire that all the pending bills of
hospitals should be cleared at the earliest and that the Ministry should make a
robust system so that it can monitor the delay and blacklist the hospitals denying

treatment to veterans and their family members.

Rehabilitation of Agniveer

14. The Committee found that there is no assured employment or skill
development programme exclusively designed for Agniveer, except for some
percentage of reservation of jobs in Central Armed Police Forces. The Committee
are happy to note that in consonance of their considered views during the
examination of the subject, the Ministry have started monitoring of the quota in
filling Government vacancies. The Committee also desire that rather than simply
monitoring the vacancies, Agniveers, who are destined to go out of the service

after a certain years of service, should be informed personally about the
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vacancies and ensure that they fill up the forms to appear for the required
physical and written tests so that no vacancy remain unfilled. Considering the
plight of family members/Next of Kin, the Committee desire after martyrdom of an
Agniveer, same benefits should be provided to their family members that are

provided to the family of a regular soldier.

New Delhi; JUAL ORAM
08 February, 2024 Chairperson
19 Magha, 1945 (Saka) Standing Committee on Defence
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2. At the outset, the Chairperson welcomed the Members to the Sitting of the
Committee convened to have briefing by the representative of Ministry of Defence on
the subject ‘A review of functioning of Zila Sainik Boards in the country’ and adoption of
two draft Action Taken Rpeorts. Thereafter, the Chairperson welcomed the
representatives of the Ministry of Defence and drew their attention to Directions 55(1)
and 58 of the Directions by the Speaker, Lok Sabha regarding confidentiality of the

proceedings of the Committee.
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3. The representatives of the Ministry of Defence, through a Power Point

Presentation, briefed the Committee on the Subject. Thereafter, the Chairperson and

Members of the Committee raised several issues/points, as indicated below and sought

clarifications/information from the representatives of the Ministry of Defence thereon:

Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

XV.

Details regarding frequency and quorum of Meetings of Kendriya, Rajya
and Zila Sainik Boards;

Details regarding establishment, structure, composition, manpower,
functioning and monitoring of Kendriya, Rajya and Zila Sainik Boards;

Criteria for formation of Zila Sainik Board in a district;

Delay/non-payment of dues to empanelled hospitals due to which services
have been/are being denied to Ex-Servicemen (ESM);

Maintenance of Sainik Rest Houses;

Provision of facilities such as CSD canteen, ECHS clinics and Sainik Rest
Houses etc. under one roof in areas which have maximum concentration
of ESM;

Exploring feasibility of conducting welfare activities for ESM on camping
grounds or land made available by Panchayats/Municipal corporation
Committees in non-military Stations;

Non-uniformity in ex-gratia benefits provided by various States in the
country;

Issues regarding reservation of vacancies for ESM in various sectors;

Status of resolution of grievances/complaints received from ESM and use
of digitalization in this regard,;

Reservation for children of ESM in National Eligibility cum Entrance Test
(NEET) exam;

Training of ESM for diversified job sector;
Inclusion of MPs in Zila Sainik Boards for better public representation;

Proper long-term planning by Kendriya, Rajya and Zila Sainik Boards for
provision of employment opportunities to ‘Agniveers’;

Grievances regarding benefits to families/dependents of martyrs;
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XVi.

XVil.
XViii.

XiX.

XX.

4. The representatives of the Ministry of the Defence responded to the queries
raised by the Members. The Chairperson directed the representatives of the Ministry to

furnish written replies/information on the points raised by the Members which were not

Revision in amount of penury grants given to upto the rank of Havildars

and provision of health services to them;
Collaboration with Ministry of Skill Development and Entrepreneurship;

Procedure of induction of non-officials in Zila Sainik Boards;

Provision of facilities of CSD Canteens, Sainik Schools and recruitment

centers for Armed Forces in various districts of the country; and

Increasing the number of Zila Sainik Boards in the country.

readily available at the earliest.

5. The Committee then took up the draft Reports on the following subjects for

The witnesses then withdrew.

consideration:

(i)

Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-seventh
Report of Standing Committee on Defence (17" Lok Sabha) on
Demands for Grants of the Ministry of Defence for the year 2022-23 on
‘Army, Navy, Air Force, Joint Staff, Military Engineer Services, Ex-
Servicemen Contributory Health Scheme and Sainik Schools (Demand
Nos. 20 and 21)’; and

Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-seventh
Report of Standing Committee on Defence (17" Lok Sabha) on
Demands for Grants of the Ministry of Defence for the year 2022-23 on
‘Capital Outlay on Defence Services, Procurement Policy, Defence

Planning and Married Accommodation Project (Demand No. 21)’.
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After some deliberations, the Committee adopted the Reports without any
changes/modifications. The Committee authorized the Chairperson to finalise the above

draft Reports and present the same to the House on a date convenient to him.

6. A copy of verbatim record of the proceedings has been kept.

The Committee then adjourned.

59



STANDING COMMITTEE ON DEFENCE (2023-24)

MINUTES OF THE SECOND SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2023-24)

The Committee sat on Monday, the 18" December, 2023 from 1500 hrs. to 1615

hrs. in Committee Room ‘D’, Parliament House Annexe , New Delhi.

PRESENT
Shri Jual Oram - Chairperson
MEMBERS
Lok Sabha
2 Shri Durai Murugan Kathir Anand
3 Kunwar Danish Ali
4 Shri Rahul Gandhi
5 Shri Annasaheb Shankar Jolle
6 Shri Suresh Kumar Kashyap
7 Prof. (Dr.) Ram Shankar Katheria
8 Dr. Rajashree Mallick
9 Shri Jugal Kishore Sharma
10 Dr. Shrikant Eknath Shinde
11 Shri Prathap Simha
12 Shri Brijendra Singh
Rajya Sabha
13 Dr. Ashok Bajpai
14 Shri Kamakhya Prasad Tasa
15 Dr. Sudhanshu Trivedi
16 Smt. P.T. Usha
17 Shri G.K. Vasan
18 Lt. Gen. (Dr.) D. P. Vats (Retd.)
SECRETARIAT
1. Dr. Sanjeev Sharma - Joint Secretary

2. Shri Tirthankar Das - Director
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LIST OF WITNESSES
MINISTRY OF DEFENCE

Sl. No. Name & Designation

11 Shri Vijoy Kumar Singh, Secretary, (ESW)
12 Smt. Rasika Chaube, FA(DS)

13 Lt Gen C Bansi Ponnappa, Adjutant General
14 Smt. Devika Raghuvanshi, Addl. CGDA

15 Shri Sham Dev, Pr CDA (P)

16 Dr. Pudi Hari Prasad, Joint Secretary (ESW)
17 RAdm Rahul Vilas Gokhale ACOP (HRD)
18 Maj Gen SBK Singh, DGR

19 Maj Gen Manoj Natarajan, SC MD ECHS

20 Air Cmde S Balachandran

21 Cmde C P Sanga, Cmds (ESM Affairs)

22 Cmde HP Singh, Secy KSB

At the outset, the Chairperson welcomed the Members to the Sitting of the
Committee convened to have adoption of two draft Action Taken Reports and briefing
by the representatives of Ministry of Defence on the subject ‘A review of functioning of

Zila Sainik Boards in the country’.

2. Thereafter, the Committee then took up the draft Reports on the following

subjects for consideration:
XXX XXX XXX

3. Than the Chairperson welcomed the representatives of the Ministry of Defence
and drew their attention to Directions 55(1) and 58 of the Directions by the Speaker, Lok
Sabha regarding confidentiality of the proceedings of the Committee.

4. The representatives of the Ministry of Defence, through a Power Point
Presentation, briefed the Committee on the Subject. Thereafter, the Chairperson and
Members of the Committee raised several issues/points, as indicated below and sought

clarifications/information from the representatives of the Ministry of Defence thereon:

XXi. Delay/non-payment of dues to empanelled hospitals due to which services
have been/are being denied to Ex-Servicemen (ESM);
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XXii.

XXiii.

XXiV.

XXV.

XXVi.

XXVii.

XXViii.

XXiX.

XXX.

XXXi.

XXXii.

XXXiii.

5.

Status of enhancement of ex-gratia benefits provided by various States in
the country;

Issues regarding reservation of vacancies for Agniveers;

Proper long-term planning by Kendriya, Rajya and Zila Sainik Boards for
provision of employment opportunities to Agniveers;

Discrimination in status of ‘Martyrs’ in regular soldiers and Agniveers.
Benefits for Agniveers in the Central and State Government schemes.
Clear guidelines for responsibilities of Zila Sainik Board for Agniveers.

Status of resolution of grievances/complaints received from ESM with
respect to property/land

Inclusion of MPs/Local MLAs in Zila Sainik Boards meetings for better
public representation;

Clear guidelines for Grievance resdressal Cell for the families/dependents
of martyrs;

Shortage of manpower in ZSBs in the country.
Filling up vacant posts in ZSBs

Provision of ranking or categorization of the ZSBs.

The representatives of the Ministry of the Defence responded to the queries

raised by the Members. The Chairperson directed the representatives of the Ministry to

furnish written replies/information on the points raised by the Members which were not

readily available at the earliest.

The witnesses then withdrew.

The Committee then adjourned.

Does not pertain to the Report
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STANDING COMMITTEE ON DEFENCE (2023-24)

MINUTES OF THE FOURTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2023-24)

The Committee sat on Tuesday, the 6" February, 2024 from 1500 hrs to 1615
hrs in Committee Room C, Ground Floor, Parliament House Annexe, New Delhi.
PRESENT
Lt. Gen. Dr. D. P. Vats (Retd.) - Acting Chairperson
MEMBERS

Lok Sabha

Shri Durai Murugan Kathir Anand

Kunwar Danish Ali

Shri Reddeppa Nallakonda Gari

Shri Annasaheb Shankar Jolle

Choudhary Mehboob Ali Kaiser

Prof. (Dr.) Ram Shankar Katheria

O N O O | WO DN

Dr. Shrikant Eknath Shinde

9 Shri Prathap Simha

10 Shri Durga Das Uikey

Rajya Sabha

11 Dr. Sudhanshu Trivedi

12 Smt. P.T. Usha

SECRETARIAT

1. Dr. Sanjeev Sharma - Joint Secretary
2. Shri Tirthankar Das - Director

3. Shri Rahul Singh - Deputy Secretary
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2. At the outset, the the Committee were informed that the Hon’ble Chairperson
would not be able to attend the Sitting and that as per Rule 258 of ‘Rules of Procedure
and Conduct of Business in Lok Sabha’, if the Chairperson is absent from any sitting,
the Committee shall choose another Member to act as Chairperson for the sitting. In this
connection, the Members requested Lt. Gen. (Dr.) D. P. Vats (Retd.) to Chair the Sitting.

3. Thereafter, the Acting Chairperson welcomed the Members of the Committee
and informed them about the agenda for the Sitting i.e. Consideration and Adoption of
the Draft Report on the subject ‘A review of functioning of Zila Sainik Boards in the
country’ and Oral evidence of the representatives of the MoD on the subject ‘Review of
Sainik Schools, Rashtriya Indian Military College (RIMC) and Rashtriya Military
Schools’. The Committee then took up for consideration the Draft Report on the subject

‘A review of functioning of Zila Sainik Boards in the country’.
4. After some deliberations, the Committee adopted the above Report without any
modifications. The Committee, then, authorized the Chairperson to finalise the above
draft Report and present the same to the House on a date convenient to him.
5. *****Does not pertain to the Report******

The witness then withdrew.

The Committee then adjourned.

A copy of verbatim record of the proceedings has been kept.
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Enclosure - |

GRIEVANCES REDRESSAL MECHANISM

1, Grievances are received at DESW, KSB, RSBs and at ZSBs. These are
resolved at appropriate level or forwarded to the concerned authority for resolving the
grievances of the ESM / Widows / their dependents.

2. Additionally, data of veer naris is maintained by the respective services and is
shared with the ZSBs for necessary assistance. These details are collated and shared
with KSB on half yearly basis by RSBs. Due attention is paid in monitoring the
grievances of the Veer Naris. All the RSBs are regularly requested to resolve these
matters on priority and forward status of pending cases along with monthly Pragati
report. Further, modification in the CPGRAM ver 7.0 have also been suggested to DS
(P & G) / MoD with inclusions of all ZSBs for faster dissemination of the grievances,

3. The timeline follow for redressal of grievance(s) are as under:-
S No Type of Grievance Time line for resolving

| forwarding to
concerned department

(a) | From VIPs as VIP reference cases
(b) | RTI applications

(c) | Online through PG Portal
(Centralized Public Grievances
Redressal and Monitoring System).
(d) | Online through KSB Portal

(e) | Grievances received from MOD

(f) Individual complaints and grievances *
addressed to KSB Within two months.

(g) | By email to various functionaries of KSB

Within one month

4, Notwithstanding the timelines mentioned above, practically all replies are
rendered much before the cut off time in majority of cases. Majority of grievances
received pertain to State Govt/other agencies via Record Offices are forwarded to
them for early redressal and regularly proactive interaction by this Sectt with all RSBs.
Matters related Comd and other such disputes take longer period, though they are
followed by the respective ZSBs. Further, a monthly feedback report (Pragati Report)
of all RSBs is being collated regularly and forwarded to MoD, DESW.

5 In addition, a help line has also been started in KSB (Grievances) Secl/Approx
25-30 queries per day are being received on telephone from the ESM fraterrity and
the same are being redressed/suitably guided for their action.
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DETAILS OF STATE WISE GRIEVANCES FOR LAST FIVE YEARS

Ser | Name of RSB No of Grievances For The No of Grievances For The No of Grievances For The
No Year 2108 Year 2019 Year 2020
Received | Resolved | Balance | Received | Resolved | Balance | Received| Resolved | Balance

1. KSB 2193 2154 39 4637 4598 39 4552 4513 39
2. | Andhra Pradesh | 732 722 10 6988 8977 11 5703 5692 1
3. | Arunachal No report received

Pradesh
4. | Assam Nil Nil Nil Nil Nil Nil Nil Nil il
5, Bihar o7 07 0 19 06 13 13 09 04
6. Chandigarh Nil Nil Nil Nil Nil Nil Nil Nil Nil

(uT)
T. Chhattisgarh Nil Nil Nil Nil Nil Nil Nil Nil Nil
8. Delhi Nil Nil Nil Mil Nil Nil 09 09 0-
9. | Goa Nil Nil Nil Nil Nil Nil Nil Nil Nil
10. | Gujarat 20 18 02 04 04 0 il Nil Nil
11. | Haryana 508 508 0 1464 1464 0 478 478 0
12. | Himachal 62 62 0 142 142 0 123 123 0

Pradesh
13. | Jammu & 12 03 09 23 06 17 a7 07 0

Kashmir
14. | Jharkhand 20 12 08 Mil Nil Nil 01 01 0
15. | Karnataka 87 83 04 32 30 02 28 26 2
16. | Leh Ladakh Nill Nil Nil il Nil Nil il Nil Nil
17. | Kerala 201 125 76 207 86 121 128 7 121
18. | Madhya 132 15 1 Nl Mil Nil 03 02 01

Pradesh
19. | Maharashtra 55 51 04 110 110 0 118 119 0
20. | Manipur No report received
21. | Meghalaya Nil Nil Nil Nil Nil Nil Nil Nil Nil
22. | Mizoram 74 74 0 340 340 0 200 200 0
23. | Nagaland 01 01 0 1 1 0 Nil Nil Mil
24, | Qdisha 04 04 0 Nil Nil Nil Nil Nil Nil
25. | Puducherry Nil Nil Nil Nil Mil il Nil Nil Nil
26. | Punjab 15 04 1 21 08 13 13 10 03
27. | Rajasthan 252 215 b 422 410 12 553 541 12
28. | Sikkim 29 29 0 Nil Nil Nil Nil Nil Nil
29. | Tamil Nadu 2370 2308 62 2639 2276 63 4201 3568 633
30. | Telangana 04 04 0 15 15 0 12 12 0
31. | Tripura Nil Nil Nil Mil Nil Nil Nil Nil Nil
32. | Uttar Pradesh 39 30 09 30 11 19 57 38 19
33. | Uttarakhand 623 606 17 1322 1321 01 881 880 1
34. | West Bengal 14 05 09 16 06 10 21 18 03
35. | Andaman & No report received

Nicobar Islands

(uT)

Total 7454 | 7140 [314 [ 18434 [ 17813 [621 [ 17302 [ 16253 [ 1049
p
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Ser | Name of RSB No of Grievances For The No of Grievances For The
No Year 2021 Year 2022
Received | Resolved | Balance | Received | Resclved | Balance

1. | KSB 9934 9821 13 11884 11861 23
2. | Andhra Pradesh | 10728 10706 22 12137 12117 20
3 Arunachal No report received

Pradesh
4. Assam Nil Nil Nil Nil Mil Nil
B, Bihar 10 06 04 Nil Nil Nil s
6. | Chandigarh Nil Nil Nil Nil Nil Nil

(UT)
7. | Chhattisgarh Nil Nil Nil Nil Nil Nil
8. | Delhi 23 23 0 17 i 0
9. | Goa Nil Nil Nil Nil Nil Nil
10. | Gujarat Nil Nil Nil Nil Nil Nil

| 11. | Haryana 1516 1516 0 201 191 10

12, | Himachal 90 a0 0 88 88 0

Pradesh
13. | Jammu & 08 08 0 16 10 06

Kashmir
14. | Jharkhand Nil Nil Nil 02 02 0
15. | Karnataka Nil Nil Nil Nil Nil Nil
16. | Leh Ladakh 26 26 0 93 93 0
17. | Kerala 352 228 124 290 101 0
18. | Madhya 04 03 01 75 72 03

Pradesh
19. | Maharashtra 60 60 0 Nil Nil Nil
20. | Manipur No report received
21. | Meghalaya Nil Nil Nil Nil Nil Nil
22. | Mizoram 380 360 00 337 301 36
23. | Nagaland Nil Nil N Nil Nil Nil
24. | Odisha Nil Nil N Nil Nil Nil
25. | Puducherry Nil Nil N Nil Nil Nil
26. | Punjab N 11 20 154 56 98
27. | Rajasthan 365 338 27 153 152 1
28. | Sikkim Nil Nil Mil Nil Nil Nil
29. | Tamil Nadu 6478 6397 81 7477 7408 69
30. | Telangana 18 18 0 16 16 00
31. | Tripura Nil Nil Nil il il Nil
32, | Uttar Pradesh 56 33 23 132 40 92
33. | Uttarakhand 1209 1189 20 744 744 0o
34. | West Bengal 10 05 05 02 01 01
35. | Andaman & No report received

Nicobar Islands

(UT)

Total 31278 30938 [340 [33818 | 33270 | 548
3
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10.

11.

12,

13

Enclosure -2

FUNCTIONS OF KSB

Coordinate the following: -

(a)  Annual KSB Meeting.

(b)  Dir/Secy RSB meeting.

(€)  Annual Management Committee Meeting for AFFDF

(d) Periodic meetings of Executive Committee of AFFDF.

(e) CSR Conclave.

Overseeing implementation of the decisions taken by concerned agencies.

Dissemination of policy directives, as approved by the MoD, RSBs towards
ESM welfare,

Monitor and guide the Deptts of Sainik Welfare in the States/ UTs in their
functioning in accordance with KSB/ MoD guidelines.

Provide budgetary support for establishment and maintenance costs of
Deptts of Sainik Welfare and Zila Sainik Welfare Offices to States/UTs.

Attend as a Panelist, the selection interviews for RSB Directors/ ZSWOs,
convened by the State Selection Committee under the State Chief
Secretary.

Inspect the Department of Sainik Welfare of States/ UTs annually and
forward report on functioning to State Govt and MoD.

Attend Rajya Sainik Board and Amalgamated Fund Meeting in States as
special invitee.

Administer Armed Forces Flag Day Fund (AFFDF).

Administer redressal/ queries related to welfare of ESM/ and families of
deceased soldiers.

Execute the Scheme for allotment of Medical, Dental and Engineering seats
under MoD quota.

Organise and conduct Armed Forces ‘Flag Day Collections’ from Central Govt
Deptts located in the National Capital.

Provide posters and publicity material for conduct of the AFFD in States/UTs
and Indian Missions abroad,

Y
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14,

15.

16.
17.

18.

19.

Execute of centrally sponsored schemes like RMEWF (Raksha Mantri Ex-
Servicemen Welfare Fund).

Issue I-Card for availing Rail Travel Concession to war widows and ESM in
special cases,

Process Penury grants through AFFDF.

Operate the PM Scholarship Scheme.

Mohali,36 War Memorial Hostels, Cheshire homes and various institutes and
make visits to monitor/ensure appropriate disposal of the same,

Issue advisories towards investments of the Amalgamated Fund by the RSBs
of the States/ UTs.

(@)  Inspect ZSBs at random to check their functioning and effectiveness.
(b)  Manage the functioning of Central Sainik Rest House, Naraina, Delhi

(¢)  Automation and allied training on ESM welfare. Upgrading/
maintenance of KSB Web portal in accordance with extant rules,
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10.

1".

FUNCTIONS OF RSBs

Control and co-ordination work of ZSWOs in the State and ensure their
effective functioning.

Liaison with the following: -

(@)  Various ministries in the State, state undertakings, Enterprises and
Banks, primarily to seek vacancies for ESM and widows as per reservation
policy and recruitment rules of the State.

(b) Monitor such vacancies and ensure ESM or widows utilize the same.

(c) Formulate a policy on reservation for ESM in the State in conformity
with that in vogue at the Centre, to ensure that ESM get their due place in
the100-point roster prepared by States/UTs in accordance with their
reservation policy.

(d) Represent as a member in the Subordinate Selection Board of the
State to ensure the above.

Promoting measures towards welfare and resettlement of ESM and families of
serving/deceased personnel of the Armed Forces.

Disseminating information to the general public regarding Armed Forces in the
country and for adopting innovative measures to enhance interest in Armed
Forces among general public.

Administering the ZSBs in the State in accordance with the rules and
instructions prescribed by the Central and State Govts. In coordination with
the administration of the State, ensure that vacancies of ZSWO and their staff
are timely filled on occurrence.

Carry out any duty assigned given by Secretary, KSB via his Secretariat.

Forward establishment expenditure of RSB and ZSBs for claiming central
share, in good time (60% or 75% - as applicable),

Maintain up-to-date statistics of ESM, disabled ESM, widows, dependents and
families of serving defence personnel under the heads - pensioners and non-
pensioners, both for ESM and widows.

Ensure timely submission of reports and returns to KSE.

Organise annual ‘RSB and ‘Amalgamated Special Fund Meetings’ under the
Chairmanship of Governor/ Lt Goy/ Chief Minister. Review is to be made of
welfare and rehabilitation measures, fresh policies formulated and
implemented, during the meeting.

Venture/ monitor employment opportunities for ESM/ widows in Pvt. Sector.

4

70



12.

13.

14.

15.

16.

¥

18.

19.
20.

Assist ESM/ widows in planning and funding of self-employment ventures.

Organise AFFDF committee meetings for fixing targets for various state and
voluntary agencies to enhance collection drive throughout the year. Maintain
the Amalgamated Special Fund and romote/ institute Welfare Schemes in the
State from these funds complying with decisions of the Management
Committee of these funds.

Undertake additional welfare measures for ESM and widows. Give wide

publicity to welfare measures being undertaken by the Deptt through the
media.

Organise ESM rallies and pension adalats to propagate various concessions
being extended and settle on the spot functional and other problems projected
by Ex-Servicemen and their dependents.

Report to DGR / Secy KSB on the ESM training being conducted in respective
states and make suggestions with regard to changes in courses
commensurate with changing trends.

Conduct Annual Inspection of the ZSBs and submit report to the DCs, Chief
Secretary and Secy, KSB.

Ensure that only ESM are employed in the RSBs/ZSBs to qualify for the
Central share towards pay and allowances. Employment of civilian employees
must be undertaken with the prior approval of the KSB/MoD.

Establish e-mail connectivity with ZSBs/RSBs and KSB.

Conduct Zonal Meetings as nominated by KSB.
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FUNCTIONS OF zswo

Disseminate information to the general public regarding the Armed Forces in the
country and constant endeavor to promote and maintain a feeling of good will
between civilian Population, service personnel and ESM.

Monitor welfare of families of servicemen and ESM in addition to assisting them in
representing their cases with the local administration or the Defence authorities.
Welfare organisers employed in each ZSWO/RSB play a crucial role in establishing
contact with the clientele in their homes, listing their problems, needs and aspirations,
providing inputs on these to the Z8WOIRSB, resolving these, and spreading
awareness of resettiement and welfare measures in place which they can avail-off

Give information to the general public regarding conditions of service in the Armed
Forces so as to assist intending candidates in approaching the appropriate recruiting
authorities for purposes of enlistment.

Keeping an account of the adequacy of the number of pension paying offices/ branch
post offices paying pension.

Scrutinize applications for relief from various military and civil charitable funds and
make suitable recommendations.

Grant financial relief to ESM and their dependents from funds at their disposal.
Recommend cases of ESM and their families for financial assistance from KSB,

Additionally, the welfare responsibilities of ZSWOs encompass all traditional activities
which are already underway in by these offices in following sectors: -

(@)  Settlement of financial problems like pension and other retirement/ release .
benefits/ dues to the ESM; grants and assistance in kind to ESM beneficiaries
and including dependents from the Central/ State Governments or other
Organisations like Indian Red Cross Society efc,

(b)  Maintain a close liaison with the pension disbursing authorities/ agencies in the
district to ensure correct and timely payment of pension/ other reliefs to ESM
pensioners/ dependents.

(c) Provide assistance for settlement of land and other disputes.

(d)  Assist families of serving personnel in regards to their safety/security, during
absence away on duty of the serving personnel.

(e) Promote and maintain, under the guidance of the State Rajya Sainik Boards,
welfare measures in the District such as Rest House for ESM, old age pensioner
homes, Jawan Bhawans/ shops, vocational and other training facilities, hostel for
children of serving defence personnel and ESM etc.

(f) Mobilise assistance for medical treatment in Military/Civil hospitals.

(9)  Maintain liaison with other welfare organisations such as the Indian Red Cross
Society, NGOs and voluntary agencies to enhance additional sources of welfare

g
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and concessions for Ex-Servicemen and their families/dependents in the.
Districts.

(h)  Maintain an up-to-date register of war widows and, dependents of those disabled
in action with a view to ensure their welfare and security.

) To represent KSB, Ministry of Defence (Govt of India) in Court Cases under their
Jurisdiction.

(k) Provide ESM and family pensioners, information about ECHS,

(n Ensure that ZSBs are duly inspected by the Director, RSB annually.

The responsibilities of the ZSWOs towards resettlement of ESM are as follows: -
(@)  To maintain close and effective liaison with the following: -

i. Local Central/State/private industrial organisations.
ii. Local employment exchange particularly in States where it has cosponsoring
powers for re-employment of ESM
li. Local revenue authorities towards schemes for settlement on land disputes of
ESM.
iv.  District Industries/Block Development Offices and assist those ESM desirous of
setting up small scale industries.

(b) Assist ESM in forming and setting up co-operatives for their self-employment,

(c) Provide all resettlement assistance to war widows, dependents and war
disabled as well as to those who died/disabled while in service due to
attributable to service reasons.

(d) Assist ESM in preparing of project reports for self-employment ventures and in
obtaining loans under DGR resettlement schemes,

9. The ZSWOs also play a critical role in following areas of commen interest: -

(a)  Organise Armed Forces Flag Day with President ZSB and facilitate Flag Day
collections and implement authorised fund raising measures in their district.

(b)  Organise rallies/re-union, ESM welfare meetings with President ZSB to resolve
their problems, at least once each month on a fixed day. ’

(c)  Explore avenues for providing educational and vocational training facilities for
Ex-Servicemen and their dependents to enable them to seek employment or
set up self-employment venture.

(d)  Assist the three Services whenever called upon in disseminating information on
Armed Forces within the district. Provide publicity towards recruitment notices
and assistance rendered by the Armed Forces in national calamities. Publicise
notification of gallantry awards/ other decorations, introduction of welfare
schemes of service personnel and their families.

Gl
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STAFFING NORMS AT RSBs AND ZSBs

1. The Staffing Norms of RSBs and Z8Bs are governed by the following:-

(@)  HLC Report 1984 (only for ZSBs)
(b)  Sub-Committee report 1993 for RSBs,

Staffing Norms for Rajya Sainik Boards

2. On 17 Nov 93 the MoD constituted a sub-committee to look into the issue of
standardization of Sainik Welfare Departments in States/UTs. The sub-committee
recommended a basic establishment for the Department of Sainik Welfare in each State/ UT.
The States/UTs of Arunachal Pradesh, Goa, Tripura, Chandigarh, Delhi, Puduchery and A&N
Islandshave their Department of Sainik Welfare functioning as Zila Sainik Welfare Offices also.
The basic establishment recommended for such Deptts of Sainik Welfare is as follows:-

(a)  Director - 1
(b)  Superintendent - 1
(c) Welfare Organiser - As applicable (One per 10,000 population of ESM

and families of serving/deceased service personnel applicable to departments which
have dual function as Zila Sainik Welfare offices and Deptt of Sainik Welfare)

(d)  Accountant - 1
(e)  Clerk-cum-Typists - 3
(H PA - 1
(@) Daftry - 1
(h) Peon - 1
)] Chowkidar - 1
(k)  Sweeper - 1
3. The Sub-Committee also recommend the following:-
gq-gl Appointments [ Authorisation ]
Officers(Class-l)
a) Wt Director 1 for every 5 Dy Directors authorized.
b) Dy Director 1 per 5 Zila Sainik Offices up to 25 Zila Sainik Offices that the
DSW is to administer. Beyond 25 Zila Sainik Welfare Offices, 1
Dy Director per 10 ZSWOs.
Non-Gazetted Posts
(a) |Auditor 1 per department applicable to Deptts having more than 5 Zila
Sainik Welfare Office to administer,
(b) lAccountant 1 per department additional accountant for Deptts having more
than 20 Zila Sainik WelfareOffices to administer.
c) PA 1for Director(Brig/Col equivalent)1 for Jt Director (Col
equivalent)
d) ISteno 1 for 2 Dy Directors (Lt Col equivalent) _—]
|D
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d) [Clerks 1additionaICJ-erkforeveryZiiaSainikBoardaddedtolhebasioestabﬁ
lishment,

(f) Peons 1for Director
1for Jt Director
1forevery15Ministerialstaff

g) Driver 1foreveryadditionalvehicle

Note—Service terms of Supdt/UDC/LDC/PA/Steno will be as per State norms.

4. MiscallanaousStamchowkidar!SWes|:_ar1.Thesepostsarelobecreatedatarateofonecat

egoryea chasperstandardestabIishmentprescribedforRSBs.

8, Additional Staff (Over and above the norms). For any additional staff forRSB, if
deemed appropriate by the State Gowt/UT, the Central Government's explicitapproval is
mandatory. In such cases the State Govt/ UT Admin need not be rigid inapplying local norms/

RRs, given the fact that these requirements arise from verbalcomplaints/requests
ofESM,widowsorE SMAssociations.

Staffing Norms for Zila Sainik Boards

6. The functioning of Zila Sainik Boards (ZSBs) and staffing has been streamlined by the
High Level Committee -1984. New Zila Sainik Boards can be set up by the concerned
Government themselves if the population of ESM and families of serving/deceased service
personnel is 7500 and above in the District. In other cases, prior approval of the Central
Government will be required for setting up of new Zila Sainik Boards. The standard
establishment of a Zila Sainik Board is given below:-

Ser Appointments Authorisation
| (a) |Secretary 1
(b) Asstt.Secretary  [1(For Zila Sainik Boards where the population
of ex-servicemen and families is more than
20,000.

(c) Supdt/HeadClerk [1
(d) WelfareOrganiser [1(oneforeveryadditionali 0,000ESMandfamilie
sofsewingfdeceasedpersannel}.

(e) ClerkUDC/LDC |1

(f) ClerkTypist 1
(9) [Clerk Accounts 1
(h) Peon 1
i Chowkidar 1
(k)  |Driver 1 (Where as independent transport is
autharized)
) Sweeper 1 (Instead of Class IV as recommended by
the Sub-Committee) o]
T ZSBswith ESMPopulationBelow?,500
i Ser Appointments Authorisation j
I(a] ecretary 1 |
I
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((b) Supdt/HeadClerk | 1

(c) WelfareOrganiser
(d) [ClerkUDC/LDC

1
1
(e) ClerkTypist 1
1
1

(f) Driver
(g) [Sweeper

(Whe reindependenttranspo rtisprovided)

8. Additional staff required shall be to be provided at the instance of the state/UT
conforming to Recruitment Rules. However, for new categories of posts (other than those
specified above) prior approval of the Centre through KSB is mandatory.

9. Prior sanction of the Centre is also required for posts of Assistant Secretary inZSBswith
ESM populationlessthan 20,000. *

10.  Other Essential Norms.

(a) The recommendations of the HLC of 1984 and MoD Guidelines of 2013, both
highlight appointment of only ESM in Sainik Boards. Notwithstanding, some states
continue to engage state Govt officials and non-ESMs, laterally. The non-ESM staffing
pattern does not lend itself to maximum efficiency due of lack of understanding and
fathoming of the many complexities of the Armed Forces - ESM policies and procedures.
The reimbursement of expenditure on pay & allowances of staff (75/60 %) of actual

expenditure by the state, also called the “Central Share” should be limited to ESM staff
only.

(b) The Sub-Committee Report on standardisation of DSWs of 1993 has
recommended that only ex-Defence Officers of suitable rank be considered for filling-
up these posts. Further, the HLC has also recommended that the Director of RSB
should be Class-I Gazetted officers with status of and enjoying administrative/ financial
powers, similar to that of Heads of Depitts in the states/ UTs. He should alsobe provided
with a suitable ex-officio status of an Add| Secy/Jt Secy/Dy Secy,commensurate with .
the dimensions/ responsibilities of the Deptt. Annual Appraisal Report on the Director's
performance will be made by the Secy in-charge of the State Deptt of Sainik Welfare.
In rendering these reports, the Deptt of Sainik Welfare must take due cognizance of
the inspection/tour reports of the Secy, KSB.

(c) Appointment of officers, including the Director of RSB should be made from the
panel of names prepared by KSB, which inturn is a compilation of all eligible candidates
whose names/ details are received from Services' placement agencies, RSBs/ States
and DGR, duely vetted by by DGR, ECHS and KSB Sectt The Secy ESW and Secy
KSB or their representatives should be co-opted as Selection Committee members
as the Centre's representatives during the selection process. It is incumbent upon the
State/ UT to issue ‘terms and conditions’ of service along with the appointment letter to
avoid court cases especially in context with the pay fixation. The pay and allowances,
TA/DA and other monetary benefits to the Directors and staff of the RSBs/ ZSWOs
should be regulated by the extant rules of the States/UTs.
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3
Ser |State/UT RSB/ [Auth Held [ESM [Civ |Def Auth  |Held [ESM [Civ |Def
No ZSB
01.  [Andhra Pradesh \RSB 04 04 01 103 - 18 03 _Jo3 12
Z 13 06 02 |04 [i7d 54] 13 49
R 01 1 01 - - - I - - -
03. |Assam IRSB 03 2 01 23 2 13
ZSB 1 [3 18 - 110 85 25
04.  |Bihar 03 02 01 e 29 11 02 lpg 11
13 12 04 o8 01 93 2 22
05.  [Chhattisgarh 02 02 02 - - 15 i T - 02
10 10 T - 79 g2 50 o3 17
06. |Delhi RSB 02 01 - |od 1 14 12| 12 - 02
Goa 01 01 01 - - 13 05 ;i 07
08 |Gujarat [iF] 01 01 18 13 13 03
Fi T 13 - 11 .
09.  [Haryana |RSB 04 01 - 1 d I T 18
o7 14 i - 4 450 211]211 - | 238
10.  |Himachal Fradesh RSE 01 01 - 32 200 19 o1 12
Z58 20 19|01 12 11 03] 03 - 08
m NE&KW 0 0 - 01 17 i1} 0 Ipg | g
ia 05 05 . 137 [X] 1 54
12.  |Jharkhand ) 02 01 01 01 15 o7 03 =
F2 08 03 03 - 51 5 lo3 13
13, [Kamnataka RSB 03 Q3 [ T S - 19 05 05 s 14
15 7 o7 - 18 -
14.  |Kerala RSB 02 a7 26 1 11
Z 24 T 17 2 71115 1 15
15, [Madhay Pradesn |RSB 04 03 -
F5] 23 - 149 138[118 18 11
6. ™ hira B 04 02 01 o1 02 F T 02 12
258 3 11 11 - 2131213 - 1123
17, |Manipur RSB 01 01 01 - - 03] 03 -
ZSB 02 - . 0z 13 g2 02 -
18.  |Meghalaya RSB 0 01 01 - - 0 03 o5 0z
_lzﬁa_ 02 02 02 5 - 11 10l_05 Jo5 T g
19, |Mizoram S8 a2 02 01 o1 - 21 6] 11 o5 05
258 04 04 04 - 23 13 09 [o4
20.  |Nagaland SB 02 01 01 01 12 0 04
ZS8 | 05 | 05 | o8 2 . K] 2
21.  [Odisha RSB 02 01 01 - 1 1 05 03 05
08 : = . a2
22, |Punjab RSB | 05 04 03 Ip1 44 2 05 |77 12
ZSB 22 05 05 171203 141] 81 Im_ &2
23.  |Rajasthan RSB 06 06 - 29 1 -6 13
22 21 07 li77 115 28 a7
24, [Sikkim RSB [ 02 01 01 15 14] 03 |11 [}
z 03 - . - 03 15 19] 05 |14 S ]
25.  [Tamil Nadu RSH 08 07 04 o3 1 54 2 e TR
30 F7d 18 338 297 263
| Tripyra 02 01 01 - 22 17 4 03
27 |Telangana RSB 03 0 02 o - 16 13 1 12 g3 |
10 0 -__[03 07 70 4] - a1 29
28.  [Uttarakhand 04 J 03 - 01 24 23] 22 _&__
B 14 1 12 - 02 [229 220[170
29, |Uttar Pradesh 05 04 04 i 27 18
2 75 62 - 13 267| 61 (226 [ags |
30, |West Bengal |RSB 0z 01 01 - 25 1 ST
258 13 11 11 g 124 48] 45 |03 76
31 |A&Nislands (UT) RSB - o 0 - - - 04 - - -
32.  [Chandigarh (UT) Z58 01 01 o1 - = 09 09| 08 - -
33, |Puducherry (UT) RSB 01 - - 01 o7 03] 03 - 04
T ZSB 02 - - 16 4] 02 112
TOTAL 547 373 [334 46 175 4339 2812[1690 _ [1118 |1
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COMPOSITION OF 758

=UVIPUSITION OF 758
President - District Collector

Vice President(s) 4 Senior ESM

Ex Officio Members Heads of Deptt of State Govt/ Recruiting Officer
Non-Official : Two ESM and four prominent citizens,
Members

Secretary - Secretary ZSB

s The composition of ZSB is promulgated through a State Govt Notification.

I
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LIST OF ZSB AND DISTRICTS COVERED

79

%’L___Andhra e I '%ﬂumm_q
2, Arunachal Pradesh 00 25
3. Assam 19 35
4, Bihar 13 38
5. Chhattisgarh 10 28
6. Goa 00 02
7 Gujarat 08 33
8 Haryana 21 22
9. Himachal Pradesh 10 12
10, Jharkhand 06 24
1. Karnataka 13 31
12. Kerala 14 14
13. Madhya Pradesh 24 52
14, Maharashtra 33 36
15, Manipur 02 16
16. Meghalaya 02 12
5 Mizoram 04 1"
18 Nagaland 06 13
19. Odisha 08 30
20 Punjab 22 23
21. Rajasthan 24 33
22, Sikkim 03 06
23. Tamil Nadu 27 38 Rk
24, Tripura 00 08
25, Telangana 10 a3
26. Uttarakhand 14 13
27. Uttar Pradesh 74 75
28. West Bengal 13 23
28. Chandigarh 00 01
30. Delhi 00 k)
31. Puducherry 00 04
32, Jammu & Kashmir 13 20
as Ladakh 02 02
34 A&N lIslands 00 03
35, D&N Haveli and Daman* |00 03
36. Lakshadweep* 00 01
Total 409 757
* No RSB
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2!?}.‘4.‘23. 2:44 Py <P=<h3>Depariment of Ex Servicemen w-h‘aracma-t-'bnmuory Wiss Repaort

Dz;artment of Ex Servicemen Welfare

Category Wise Report  Date: 24/02/2023
Period of Report: 24/02/2018 o 24/02/2023
Forward to: Res.ii

Grievance Category
Compassionate Appointment
Corruption
COVID-19 Related issues

CSOrelated issues

Deduction of income tax fram disability pension

ECHS related issues
Employment Related
Grant of Disability Pension
Grant of ESM Status
Grant of Family Pension
Grant of Financial Assistance
Grant of Pension
HARRASSMENT ATTROCITIES
Issue of Corr PPO
Legal Matters
OROP related issues
OTHERS
Qutstanding Due
pay and service related issues
Pay Fixation of Re-employment
- Penury Grant
Policy Issues

Re employment related issues

Registration of name in the DSWO

RESETTLEMENT RELATED ISSUES

Revision of pension
SPARSH Related Issue
State Govt related issues

Total

about,biank

33

Brought Forward Received During

13
10

10

12
21
753
46

Fird

"9

15

52

237

38

3210

B

80

Date 2410212

Dispesed During
13
10

10

13
21
753
46

il

315

15

11

51

235

329

3196

Pending During
0

1]

47
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‘244 PM <P><h3=Depariment of Ex Serviceman Wellare </h3></br>Calegory Wise Repori Date: 2410252023 </br>Period of Reper .,

Grievance Category Brought Forward Received During Disposed During Pending During
Suggestions o 46 46 o
Updatian of Service Records 0 20 20 a
WELFARE FUND OF SYNDICATE BANK 2 72 T4 V]
WELFARE RELATED ISSUES 19 934 939 o 14
Category Mot Assigred 1 235 222 14
Total i3 3210 3196 a7

|¥ n
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24T PM <P=<h3>Depariment of Ex Servicermen Welfare</3=</br>Category Wise Report

sartment of Ex Servicemen Welfare

ﬁw WiseReport  Dote: 24/02/2023
of Report: 24/02/2018 to 24/02/2023
‘orward to: Kendriya Sainik Board
Grievance Category
Compassionate Appointment
i Carruption
COVID-19 Related issues
CSD related issues
Deduction of income tax from disability pension
ECHS related issues
Emplayment Related
Grant of Disability Pension
Grant of ESM Status
Grant of Family Pension
Grant of Financial Assistance
Grant of Pension
HARRASSMENT ATTROCITIES
Issue of Corr PPO
le-galrllatters
OROP related issues
OTHERS
Outstanding Due
pay and service related issues
Pay Fixation of Re-employment
Penury Grant
Policy Issues
Re employment related issues
Registration of name in the DSWO
RESETTLEMENT RELATED ISSUES
Revision of pension
o SPARSH Related Issue

State Govt related issues

Total

abaut:blank

Brought Forward Received During

0

]

-

[
4

22

17
695

22

145
14
11
15

53

l% *-_%I;M.r:::
T {':‘j EQLI

Date: 24/02/2023=/br>Pariod of Repor ..

Disposed During

"

6

4

22

17

23

142

14

11

32

51

70

2410

Pending During

0

0



Mout:blank

e o AR
2:47 PM <P}¢h330e-par|menl of Ex Servicemen Walramtm=W:Calmw Wise Repor Date: 24!02!2023%:-Permd of Repor
Grievance Category Brought Forward Received During Disposed During Pending During

Suggestions ] 31 31 o

Updation of Service Records o 18 16 F
WELFARE FUND OF SYNDICATE Bank 0 9 9 i
WELFARE RELATED I55uEs 12 a1 a3’ 10
Category Mot Assigned 0 824 811 13

Total 24 2431 2410 45
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